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Status Sumrl§9Units:— Dist- Morbi

Site Inspection of industries in Villages Tikar and Kidi of Taluka Halvad, District Morbi
by Compliance Monitoring Committee, Morbi District and Deliberations:

The joint inspection of industries in Villages Tikar and Kidi of Taluka Halvad is carried out by
Compliance Monitoring Committee, Morbi District on 18-04-2024 and 19-09-2024. As per joint
site inspection, current status and action taken in case of any violation, in tabular form is as
below:

Table : A
Current Status during joint committee inspection of operational industrial units

Sr Name & Address Details Action Taken
No of Unit
1 M/s. Roshni Chem M/s. Roshni Chem Food, is engaged in | Unit  falls  under

Food

processing of raw salt to make Common

White category.

salt.

e This unit falls under White category
WA9 - Common salt crushing and
packing units.

2 M/s Shakti [¢ M/s Shakti Chemical Industries has | No any non
Chemical Industries obtained NOC & CCA before | compliance
Notification dated 01.10.2018 and is in | observed.

operation.

e Unit is engaged in manufacturing of
Calcium Sulphate @ 150 MT/Month,
Magnesium  Hydroxide @ 240
MT/Month and Magnesium Oxide @
150 MT/Month.

e During inspection, production of
Magnesium Hydroxide is going on.

e Unit falls in Red category.

Other 12 nos. of Industrial Units were established in the Tikar and Kidi Village which is
included in the area of Wild Ass Sanctuary Eco-sensitive Zone as per the Notification. Current
Status during joint committee inspection of non-operational industrial units is narrated in Table:
B.
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Table: B

Current Status during joint committee inspection of non-operational industrial units

Sr. Name of Unit Village & Details of Legal Current Status
No. Tehsil Action
1. Shiv Krupa Enviro Vill. Tikar, Closure Order - Plant and machinery
Systems P. L. (Shiv Ta. Halvad 30/04/2022 removed from site.
Krupa Chemicals)
2. Falcon Industries Vill. Tikar, Closure Order - Plant and machinery
Ta. Halvad 30/04/2022 removed from site. Unit
completely dismantled.
3. Shiv Industries Vill. Tikar, Closure Order - Looking to condition of
Ta. Halvad 15/06/2022 Plant and machinery,
Unit is in non-operation
condition since long.
4. Shivay Exports P. L. Vill. Tikar, Closure Order - Plant and machinery
Ta. Halvad 30/04/2022 removed from site.
5. Chem stone Industries | Vill. Tikar, Closure Order - Plant and machinery
Ta. Halvad 30/04/2022 removed from site. Unit
completely dismantled.
6. Floris Chemicals LLP | Vill. Tikar, Closure Order - Plant and machinery
Ta. Halvad 10/02/2020 removed from site.
7. Tikar Chemical Works | Vill. Tikar, Closure Order - Plant and machinery
LLP Ta. Halvad 10/02/2020 removed from site.
8. Poly Atom Lifescience | Vill. Tikar, Closure issued Plant and machinery
LLP Ta. Halvad 13/12/2022 removed from site. Unit
completely dismantled.
9. Abd Chemicals Vill. Tikar, SCN —14/02/2020 Looking to condition of
Ta. Halvad Plant and machinery,
Unit is in non-operation
condition since long.
10. Jivika Chemicals Vill. Kidi, Closure Order - Looking to condition of
Ta. Halvad 12/07/2022 Plant and machinery,

Unit is in non-operation
condition since long.
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11. Vaijnath Chemical Vill. Kidi, NOD - 21/07/2022 Plant and machinery
Ta. Halvad removed from site. Unit
completely dismantled.
12. M/s. Tithi Salt Vill. Tikar, Closure Order - Looking to condition of
(Old Name: Vidhi salt) | Ta. Halvad | 29/04/2024 Plant and machinery,

Unit is in non-operation
condition since last 4-5
Months.

Action taken by Forest Department against the industrial unit located in Morbi is received from
RFO-Halvad is narrated in Table: C.

Table: C
Action taken by Forest Department against the industrial unit located in Morbi

Sr Name Unit Address Current Status
No
1 Abd Chemicals Vill. Tikar, Ta. Looking to condition of Plant and
Halvad machinery, Unit is in non-operation
condition since long.
2 Roshni Chem Food Vill. Tikar, Ta. | Unitis outside of sanctuary area.
Halvad Unit is existing before ESZ was Notified.
Notice is issued to not dispose solid
waste or create pollution in Sanctuary
area.
3 Shiv Krupa Enviro Vill. Tikar, Ta. Plant and machinery removed from site.
Systems P. L. (Shiv Halvad
Krupa Chemicals)
4 Shakti Chemical | Vill. Tikar, Ta. | Unitis outside of sanctuary area.
Industries Halvad Unit is existing before ESZ was Notified.
Notice is issued to not dispose solid
waste or create pollution in Sanctuary
area.
5 Floris Chemicals LLP Vill. Tikar, Ta. Plant and machinery removed from site.
Halvad
6 Tikar Chemical Works | Vill. Tikar, Ta. Plant and machinery removed from site.
LLP Halvad
7 Tikar Salt Industries Vill. Tikar, Ta. Plant and machinery removed from site.
Halvad
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Supplementary Action Taken Report of the Compliance Monitoring Committee, Morbi
District In Pursuant to Order dated 13-02-2024 passed by the HON’BLE NATIONAL
GREEN TRIBUNAL in Original Application No. 27/2023 (PB) & in Original Application
(0.A.) No. 47/2023 (WZ).

Hon’ble NGT, Principle Bench — New Delhi has taken a Suo moto action on a newspaper report
titled “Encroachment alleged inside wild ass sanctuary” published in Times of India dated
03.01.2023 and registered an Original Application under Section 14 & 15 of National Green
Tribunal Act, 2010.

Vide Para 5 to 9 and 13 of the order dated 13-02-2024 in OA 47/2023 (WZ) and OA 23/2023
(PB), Hon’ble NGT observed that,

5. With respect to Morbi District, under Serial No.4.1.2, it is recorded that no disposal of
industrial effluent is observed from the industries located at Tikar Village, which is existing in
Eco-sensitive Zone of the Wild Ass Sanctuary, details of which are given in tabular form in
Tables- A & B.

6. In Table- A at serial no.2, action against the Industry - M/s. Vidhi Salt (New Name: M/s. Tithi
Salt) has been stated to have been started. But what happened thereafier, no status has been
mentioned. With respect to Industry at serial no.3- M/s. Shakti Chemical Industries, it is not
recorded as to which category, the same falls and as to what violations have been committed by
it and what action has been taken against the same.

7. In Table- B, there are eight industries shown and all are under closure direction. Therefore,
we believe that all these industries are directed to have been closed permanently. If there is any
change in status, it should be brought on record before us.

8. With respect to two numbers of industries established in Kidi Village, names of the same are
recorded in tabular form in Table- C, which are under closure direction or completely
dismantled. We need a clarification in this regard, as to whether the same status is still here and
those industries are finally closed or not.

9. In Table- D, the name of seven Industries are mentioned in Tikar Village and legal action is
stated to have been started against the said Industries, although what is their status, has not been
disclosed.

As per para 13 in order dated 13-02-2024, Joint Committee is asked to submit a detailed report,
citing therein the industries which were visited by them, their current status and action taken in
case of any violation, in tabular form within a period of four weeks and kept the next hearing on
03-05-2024.
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Site Inspection of industries in Villages Tikar and Kidi of Taluka Halvad, District Morbi

by Compliance Monitoring Committee, Morbi District and Deliberations:

The joint inspection of industries in Villages Tikar and Kidi of Taluka Halvad is carried out by
Compliance Monitoring Committee, Morbi District on 18-04-2024. The brief reply of the joint
site inspection is attached as Annexure - A. As per joint site inspection, current status and action
taken in case of any violation, in tabular form is as below:

Table : A
Current Status during joint committee inspection of operational industrial units
Sr | Name & Address Details Action Taken
No of Unit
1 M/s. Roshni Chem |e M/s. Roshni Chem Food, is engaged in | Unit  falls  under
Food processing of raw salt to make Common White category.
salt.
e This unit falls under White category
WA9 - Common salt crushing and
packing units.
2 M/s. Tithi Salt e Unit is engaged in production of refined Action against this

(Old Name: Vidhi

iodized salt and packaging activity of

unit is under process

salt) manufactured refined iodized salt is | at HO, GPCB.

observed going on.

e Approx. 250 MT product stock is
observed at site.

e This unit falls under Orange category
046 - Manufacturing of iodized salt
from crude/raw salt.

3 M/s Shakti ¢ M/s Shakti Chemical Industries has | No any non
Chemical Industries obtained NOC & CCA before | compliance

Notification dated 01.10.2018 and is in | observed.
operation.

e Unit is engaged in manufacturing of
Calcium Sulphate @ 150 MT/Month,
Magnesium  Hydroxide @ 240
MT/Month and Magnesium Oxide @
150 MT/Month.

e During inspection, production of
Magnesium Hydroxide is going on.

e Unit falls in Red category.
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Other 11 nos. of Industrial Units were established in the Tikar and Kidi Village which is
included in the area of Wild Ass Sanctuary Eco-sensitive Zone as per the Notification. Current
Status during joint committee inspection of non-operational industrial units is narrated in Table:

B.
Table : B
Current Status during joint committee inspection of non-operational industrial units
Sr. Name of Unit Village & Details of Legal Current Status
No. Tehsil Action
3 Shiv Krupa Enviro Vill. Tikar, Closure Order - Plant and machinery
Systems P. L. (Shiv Ta. Halvad 30/04/2022 removed from site.
Krupa Chemicals)
2. Falcon Industries Vill. Tikar, Closure Order - Plant and machinery
Ta. Halvad 30/04/2022 removed from site. Unit
completely dismantled.
3. Shiv Industries Vill. Tikar, Closure Order - Looking to condition of
Ta. Halvad 15/06/2022 Plant and machinery,
Unit is in non-operation
condition since long.
4. Shivay Exports P. L. Vill. Tikar, Closure Order - Plant and machinery
Ta. Halvad 30/04/2022 removed from site.
. 5 Chem stone Industries | Vill. Tikar, Closure Order - Plant and machinery
Ta. Halvad 30/04/2022 removed from site. Unit
completely dismantled.
6. Floris Chemicals LLP | Vill. Tikar, Closure Order - Plant and machinery
Ta. Halvad 10/02/2020 removed from site.
7. Tikar Chemical Works | Vill. Tikar, Closure Order - Plant and machinery
1P Ta. Halvad 10/02/2020 removed from site.
8. Poly Atom Lifescience | Vill. Tikar, Closure issued Plant and machinery
LLP Ta. Halvad 13/12/2022 removed from site. Unit

completely dismantled.
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9. Abd Chemicals Vill. Tikar, SCN - 14/02/2020 Looking to condition of
Ta. Halvad Plant and machinery,
Unit is in non-operation
condition since long.
10. Jivika Chemicals Vill. Kidi, Closure Order - Looking to condition of
Ta. Halvad 12/07/2022 Plant and machinery,
Unit is in non-operation
condition since long.
11. Vaijnath Chemical Vill. Kidi, NOD - 21/07/2022 Plant and machinery
Ta. Halvad removed from site. Unit
completely dismantled.

Action taken by Forest Department against the industrial unit located in Morbi is received from
RFO-Halvad is attached as Annexure — B and details as this letter is narrated in Table: C.

Table : C
Action taken by Forest Department against the industrial unit located in Morbi
(Annexure B)

Sr Name Unit Address Current Status
No
1 Abd Chemicals ¥ill. Tikar, Ta. Looking to condition of Plant and
Halvad machinery, Unit is in non-operation
condition since long.
”. Roshni Chem Food Vill. Tikar, Ta. | Unit is outside of sanctuary area.
Halvad Unit is existing before ESZ was Notified.

Notice is issued to not dispose solid
waste or create pollution in Sanctuary

area.
3 Shiv Krupa Enviro Vill. Tikar, Ta. Plant and machinery removed from site.
Systems P. L. (Shiv Halvad
Krupa Chemicals)
4 Shakti Chemical | Vill. Tikar, Ta. | Unit is outside of sanctuary area.
Industries Halvad Unit is existing before ESZ was Notified.
Notice is issued to not dispose solid
waste or create pollution in Sanctuary
area.
5 Floris Chemicals LLP Vill. Tikar, Ta. Plant and machinery removed from site.

Halvad
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6 Tikar Chemical Works
LLP

Vill. Tikar, Ta.
Halvad

Plant and machinery removed from site.

7 Tikar Salt Industries

Vill. Tikar, Ta.
Halvad

Plant and machinery removed from site.

The photographs captured during the site inspection by Compliance Monitoring Committee
dated 18/04/2024 are attached as Annexure-C.

"\/\, M So'*nl'
M. N. Soni,

I/c. Regional Officer, Morbi
Gujarat Pollution Control Board &
Member, District Compliance
Monitoring Committee of Wild
Ass Sanctuary Eco Sensitive Zone

0
Dr. D F. Gadhvi, K. B. Jhaveri, IAS
Dy. Congervator of Forest, Collector & District Magistrate,
Wild Ass Sanctuary & Morbi &
Member Secretary, District Chairman, District Compliance
Compliance Monitoring Monitoring Committee of Wild
Committee of Wild Ass

Sanctuary Eco Sensitive Zone

Ass Sanctuary
Eco Sensitive Zone

Page S of §



747 ANNEXURE - A
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Jieal i, sAsza8l AL uA 5.50HA-2/RFMS /27/2023/47/2023 dl. 08/04/2024.

341 Guilsd Ay Ziesiaon el . NGT i 0A <. 27/2023 (PB) d4l OA <. 47/2023
(WZ)Hi dl. 13/02/2024 -l SliS2AL sHualed olotd 2l 1. wells »1Asd, GPCB izedl, 2.
RFO - G145 10 3, WAAAEIR - GA4E g1l 240 Wil s2d1 wslsd {13 yoyor B, UM NGT Hi
OA . 27/2023 (PB) d4l OA <. 47/2023 (WZ)Hi dl. 13/02/2024 W32 OOl HELAR
AL 207 521l G121, YA UL (AR olisedl adl sA2 oliHlARR 41l dl. 05/04/2024 UL
S-0Sa gzl el 158 Bisald 25 [ule 20y =AU syOUAd 67 Bt sds2al Al GURlsd HelMd
ol st e Wil 52AL SYEUAd, 6% Yool UsASY L. 18/04/2024 <L Asy oAz Hidlzdlat
s@A gzl GUdE didst AL Zls2 i 4L Sl AL wiiEiBLs Bl oS-z Hidledlol semi suad,
Yellsld £l oFlAL HAY 2200 RRAM A2 Yoo 9.

2o — 1
SLsHe AU DA UALH, sial Rald
a3 5 SeslRgo Hallsld AWl Dl sUid oflal Hala. Slsuul Hod(auw
Y. 252, dl. €U, SIS 4 Gl 52U 2094 ©. wis WA GPCB
(6%, wizodl Al Heydl © 6% 01/01/2027 il i & dul visH Al

27/03/2017 4l CCA 934 9 & S5-A-dlZla Al
ARl udaid . sisi [ Yorol A 9. BsHAL 2
BAlodlui A A 9.

2 | [l ez (s wn (AR 2ie2) | Yeusid AL DlsH SURA oAl Had, siswl Rgd-u

Y, 2lsg, dl. e, Aliez o Geuleed 52 2UAL B, BsHL w1122 250 H.2
(6%, wizedl gl @icedl ol syl walg, wls¥ Azl 516 sl
' Aoaal shAd sl Sisuedl wiiR-ey B2l Ana A
8.

3 | Aaddl s g yallsld UL visH siRd vl wold. slsHHl Alez <
Y, 25, dl. guae, Gewled B WBepol sl widd 8. disudl sz

(6%, wizodl Todlui uuldw A 9.
Page 1 of 2



748 ANNEXURE - A

204 - 2
BlsHed AW el UALY, glal Rald
[l su1 sleaal B2z wellez Helldzl 518l A 9.
Y, 23, dl. s, (57, Hiedl
2 | gles 3Rz @tz Hilddl 518l e ©.
Y, 23, di. sadg, (57, el
3 | @ sisaaie . €l 1@l Hilddl 518l v ©.
Y, 252, dL. oA, (57, Wizl ,
4 |5y 22 SR 1@iez Haflddl s1él e 9.
W, 2152, dL. wude, [6r. Hizoll
5 | sdilka shsex lez Hallddl 518l e 9.
Y, 2z, dl. oA, (57, Wizl
6 | sz slHsa asu 1@tz Helldl 51El e 9.
Y, 253, dl. s, (57, Hiedl
7 | uidl sizH s Al etz Htlddl 518l e ©.
Y, 23, dl. s, (o7, Hiedl
8 | [@adsRen iz Wl oridl ap qwaEl o
y, 2ls2, dl. s, (o7, Hizedl YA 6.
9 | ABD s[Hsed iz Ul orldl dpn wwadl o
Y, 2ls3, dl. s, (57, Hiedl SFRUA 9.
10 | w3l sMsen iz Wellddl oridl apn wHaEl oy
Y, 414, AL g, (5. Hizedl oA 6.
11 | Asy-ia slesex ez ¥l 518l Avia .
Y, 513, AL o, (5. Hiodl
Guisd (Aol wlsd 9 ox oL aal [Qdl.
o L ol
(¥H. 8. WRUR) (R . ARAY (3. i A1)
HIHEAER - GNAE RFO - ¢09% e 21[As1, GPCB -Hizedl

10 Page 2 of 2



udax cdfBRsAslel s T

oA WIR(l 3-s0clE

dosotled H(2 el AR, sl WHSLBA, dNClE-353330
Email: rfohalvad.was mail.com

UALS:-WHES/ O D /R0R%-RU ARlu: € /0%/R0%%

ulq,
allA0l clol ARetssll,
YSHR WAHAURRL,
Yoy,
(QN2L:-.oltH. NGT Hi 0A ol.¥9/2023 (WZ) ol A8
dl.13 /0R/20¥ Glluidl.

AER QoA us GUAsSA [AMA Mo wQUcclle] ¥, WAl Il 2l
AGosall slAAAA WHARR (AR o1®s ESZ Hl Hlsl Geulest ua 3lsc
o528l WA &cll. ESZ ¥ s 209¢ Ml & scUlHl WAA 8l dell Bef3u
¢ SlAR 0%¢ Ul A FosFlna AR [QrdRMl ¥lsd Ysd well ¥ ust
sUA AUy Wllélsell Al U YeBd Wl wetaR@ QML o 8lsal 12
UALl woUE oAldld UL Al 2Rl scul WAA A AR dsdl HAA
Hydlell Yl AR Yrlal ¥ d qHA et @ld] 3 5l AR, ceauirll
3% sMCAE Gl MMl WAA &cl. AUMHARRL (AR olelR WAA o5l
doABUEL ¥ UALARQYA ofs2Ulot Scll wRUA WA dl UAY]L A W2t 53
ol§ U AUscatHl 28 %37 AR stdaugl sauml wad 8.

% wu Aadoslla QR a.

AUREA:-GUR Hwol.

BH M2
0% SR WZAR
ded YRl I¥-enncle

a5t e cllati:-A Yz @s wu@std8l, oA Yguyl e S, HiRoll drg el A3,

11



750

Table:-D

ANNEXURE - B

Action Taken By Forest Department Againt The Industries Location In Tikar Village

U | Yolleo ottt

oUH, LSl

slctoll RAA (1¢/0%/202%)

1 ABD Chemicals

Tikar, Halvad

Wtz Hellotdl ol g el ot
xRl B,

2 Roshni Salt Works

Tikar, Halvad

UERE P51 AR (AR
W&k WA B. ESZ Zone (QcllRHI
UA B Ul MM USClLe] AsH B,
UGRARRL (QAARML YENRL AHy ot
sURA [sIA ot 53 A M wousel
Al AUl QL sl A el

3 Shiv Krupa Enviro Systems
P.L (Shiv Krupa Chemicals)

Tikar, Halvad

wloe Hellotdl s1dl Nt B.

4 M/s Shakti Chemicals
Industries

Tikar, Halvad

UERY Bo538l0 ueARRL (ArcllR
0l&lR WAA B. ESZ Zone [QRcRHI
UQA B Aol WU UdClle] AsH B.
WHARRL (AxcURML YENRL AHY Yot
sURAN [ASIA ot 52 A HI2 wouGel
Adld vl oQl saHl wAd &dl.

Floris Chemicals LLP

Tikar, Halvad

lloe H2llotdl 518l A B.

Tikar Chemical Works LLP

Tikar, Halvad

lloz Hellotdl 518l ANA B.

Tikar Salt Industries

Tikar, Halvad

Wtz HAlloAdl 518l et B.

12

: )
0% J32 AR
deaylQll 3Is-encle
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Annexure - C

Photographs showing site condition during Joint Monitoring

Networkud 8-Apr-2024 ],
Local: 18-Apr-2024:1
23°10'42:851"N'7 5‘\]\{.33 s
ikarsed)

Network: 18-Apr-2024 11:38:14 am IST
Local: 18-Apr-2024 11:38:13 am IST
23°10'39.617"N 71°4'43.075'E
Unnamed Road

Tikar:

Gujarat
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Shiv Industries - Looking to condition of Plant and machinery, Unit is in non-operation condition since
long.
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Floris Chemials LL -

| Shivay Exports P. L - Plant and achlne removed from site.

Annexure - C

Network: 18-Apr-2024 12:20:02 pm IST
Local: 18-Apr-2024 12:20:00 pm IST
23°10'30.525"N 71°510.441"E:
Unnamed Road

Tikar

Gujarat

Network: 18-Apr-2024 11:38:55 am IST
Local: 18-Apr-2024 11:38:54 am IST
23°10'39.946"N 71°4'43.721"E

Tikar;

Gujarat

Network: 18-Apr-2024111:04:24 am ISi;
Local: 18-Apr-2024'11:04:20'am IS
23°10/657.751 "N 71°5'1 01342 E

¢ nna R

Plant and machinery removed from site.
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Network: 18-Apr-2024 11:02:13 am IST
. Local: 18-Apr-2024.11:02:12 apgiST
23310:58.2664 &5 16V

Gujarat

Annexure - C

Network: 18-Apr-2024 11:05:22 am IST
LLocal:¥18-Apr-2024,11:05:21 am IST
23210'58.986'N 71°5'11.276'E
Unnamed Road

Tikar

Gujarat

Abd Chemicals - Looking t ci
long.

o e i - 45

tion of Plant and machinery, Unit is in non-operation condition since

Network: 18-Apr-2024 12:21:28 pm IST
Local: 18-Apr-2024 12:21:27 pm IST

23°10'32.885"N 71°5'1.419°E

35 e
R
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Annexure - C

INEUWOTKHB2AY
J:

Unnamed Road
Kidi

Gujarat

J 1V1ka Chemlcals Looklng to condltlon of Plant and machmery, Un1t is in non-operation condition
since long.

= A

= = Network: 18-Apr-; 2024 1:00:53 pm ST}

024 12:59:48 pm IST - o s s Local 18 Apr 20241 §]’

.156"N 71°11'3.145'E 4 B . 5 0.195!N

Unnamed Road -y " ' Unnamed :&)OJf d
. - E 7 Kidi

Gujarat

.
Network: 18—Ap?;¢ 1:40:14'am IST T, Network: 18-Apr-2024 11:40:09 am IST
Local: 18-Apff2024 11:40:13 am IST d “Local; 18-Apr-2024 11:40:08 am-ST *
23°10'381998"N 71°4'43136"E. - 23° 1039072N71 °4'43.09"E
Unnamed Road Unnamed Road
Tikar
Gujarat"

T1th1 Salt (Old Name: Vidhi salt) - Unit is engaged in productlon of reﬁned 1odlzed salt nd packagmg
activity of manufactured refined iodized salt is observed going on. * Approx. 250 MT product stock is
observed at site.
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_——  GUJARAT POLZﬁ?ION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

NN Nt
“’,. GANDHINAGAR - 382010,
G'pCB (T) 079-23232152

BY R.P.A.D
DIRECTION UNDER SECTION 33(A) OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE
“WATER ACT”] AS AMENDED FROM TIME TO TIME.

WHEREAS you, M/s. Tithi Salt (Old Name: Vidhi Salt) having an industrial plant at
Village: Tikar, Tal: Halvad & Dist: Morbi, for manufacturing of lodized Salt.

AND WHEREAS your industrial plant was visited on date 18/04/2024 by Compliance
Monitoring Committee of Morbi District constituted in Hon’ble NGT matter of O.A. No. 47/2023
(WZ) and during the inspection of your industrial plant, following non-compliances are observed:

a) Unit falls under Orange category 046 - Manufacturing of iodized salt from crude/raw
salt and has started manufacturing of lodized salt without obtaining CTE and CCA of
the Board. ‘

b) Unit is located in Eco Sensitive Zone and falls in Orange category which is a
prohibited activity as per eco-sensitive zone Notification dated 01/10/2018.

c¢) Unit has provided TFH, grinder, centrifuge, Vacuum evaporation plant, etc.

d) During inspection, stock of iodized salt @ 250 MT is found stored within premises.

AND WHEREAS, in line of Hon'ble NGT Order in the matter of 593 0of 2017 and others. It
is required to levy Environment Damage Compensation (EDC) in the cases of violation. Your
case is liable for levying EDC.

UNDER THE CIRCUMSTANCES, I, N. A. Shah, Environment Engineer of the
Gujarat Pollution Control Board issue the direction under Section 33(A) of The Water (Prevention
and Control of Pollution) Act-1974 as under:
i. To prohibit you from the above said manufacturing activity with immediate effect.
ii. To close the operation of your industrial plant at Village: Tikar, Tal: Halvad & Dist-
Morbi.
iii. To prohibit any kind of manufacturing activities through Captive Power Plant and/or
D.G. sets at above mentioned premises with immediate effect.
iv. To direct submission of Rs.1,00,000/- (One Lakh Rupees) Bank Guarantee with
revocation application.
v. The concerned” authorities shall stop supply of electricity to your plant with
immediate effect till further order issued.
vi.  Unit shall pay amount of interim Environment Damage compensation as decided by
the Board.

If the above directions are not complied, you are liable for prosecution under Section-41(2)
of the Water (Prevention and Control of Pollution) Act-1974 which provides punishment with
imprisoniment for a term which shall not be less than one year and six months and may extend to
six years and with fine.

Page 1 of2
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“If any person aggrieved by the aforesai direction, you may file an appeal under section
33B of the Water (Prevention and Control of Pollution) Act-1974 before National Green Tribunal
within thirty days from the date of this order.”

This order is issued after approval of competent authority.

For and on behalf of
Gujarat Pollution Control Board

Mool

(N. A. Shah)
Unit Head-Morbi

NO: GPCB/MOR-C-126/2024/1D-63697/ Date:

Issued to: - ‘

s Fithi Salt (Old Name: Vidhi Salt),
Village: Tikar,
Ta: Halvad & Dist: Morbi.

Copy To:-
(1) To Managing Director, (2) To Executive Officer,
PGVCL, Corporate Office, ' Morbi Sectional Office,
Laxminagar, Nana Mava road, Old Power House Compound,
Rajkot- -360004, Beside Natraj Hotel, Sama Kanthe,
Fax No. - 0281-2380428 Morbi- 363642.

(3) To Executive Engineer,
PGVCL, Morbi Circle Office,
Old Power House Compound,
Beside Natraj Hotel, Sama Kanthe,
Morbi- 363642

With a request to disconnect the supply of Electricity (except single phase) with immediate effect
from the date of issue of this order of the industrial plant of MUs. Tithi Salt (Old Name: Vidhi
Salt) located at Village: Tikar, Ta: Halvad & Dist: Morbi and intimate to us accordingly.

For and on behalf of
Gujarat Pollution Control Board

(\
Skl
(N. A. Shah)
Unit Head-Morbi

Page 2 of 2
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Gujarat PollutigdyGontrol Board PCB Id: 63697 |

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

1 Industry Details Routine Visited Without Ctecca | Outward No: 25196-20/09/2024 |
Email : PLOT NO:Unauthorised unit working without CTE/CCA,
0 Unauthorised unit working without CTE/CCA, ,
Tdenhone Morbi -
ephone. DIST : Morbi, TAL : Morbi , SIDC : Not in SIDC
0000000000
Inspection1d: 819557 ( H.O.Reference) RoName: Morbi
2 |Type/ Scale/ Sector / Status: RED / SMALL / Inorganic Chemical Manufacturing, i.e. ferrous sulphate, zinc sulphate,

manganese sulphate, magnesium sulphate, ferric chloride, ferrous chloride, potassium
chloride etc. / In Operation

3 | Inspection Dt & Time: 19/09/2024 16:30/ Water Person Contacted :  No person found
4 |Env Audit Detail : Sch: N.A, ,Year: ,OnDt:
Commissioned Dt : Production Start Dt : 01/01/2018 Applicability of CRZ Rules: No

_5 |Water ConsumptioninKiloLtsPer Day _ _ Ind: 1.000 Dom: 0000 _ _ _ _ | Borewells 0 _
6 | Waste Water generation / Discharge (klpd) :  Ind: 0.000 Dom: 0.000 Tubewells: 0
7 |Consumer No.(ElectricMeter): Sourceof Water Supply: Borewell _ _ __ __ _ __ ____
8 | Disposal Modeof Industrial / Domestic: Not Specified/ Not Specified
9 | Discharge Pt / Final Receiving Body (Ultimate): /0
10 | Status of water consent Under the Water Act,1974: - Last Inward:

Whether Industry isa member of CETP ? No

Boilers=0, DG Sets=0, Flue Gas =0, Process=1, ETP Cap = 0, Capacity of All =1

APCM Details : Not provided
No Data
Stack Attached to : .... Any Other

14| TSDFName:  Ankleshwar Cleaner Process Tech. CentreP. Ltd (Dahej) [376700
15| Lab ChargesPending: Rs 2211000 Water CessChargesPending: NIL
16| Last Env. FormV : --- Water Cess Return : HW Monthly Return: Defaulter
17| Last 3Legal Action :

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No

15/06/2024 NOT 23/07/2024 33A, 807690 NOT OTH 816829

23/05/2024 DIR 25/06/2024 33A,IMM, 804941 DIR OTH 814565

23/05/2024 DIR 19/06/2024 33A,IMM, 804944 DIR OTH 814117

20/09/2024 14 (Through XGN)
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Gujarat Pollutiglg@ntrol Board PCB Id: 63697

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

General Observation

a |- | Isthe Industry in Operation ?7? No.
a |- | ROFileNo

b |- | Industry Operating without CCA No.
c |- | HasProduction exceeded (last 3MTHs) than CCA-Qty | No.
dl- Any products-NOT in CCA, manufactured-Last 3 No.

MTHs
e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
f |- | Industry Name CHANGED in recent times ?? No.
g | - | HasRegn with CETP or TSDF expired ?? No.
h |- | Seperate Energy Meter for A.P.C.M ? No.
h |- | Provision of any STAND-BY Pump ?? No.
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (63697)

| nspection Crux:

Water Observation:
Air Observation:
Hazard Observation:

General Observation:

In Pursuant to Order dated 13-02-2024 passed by the HON’BLE NATIONAL GREEN TRIBUNAL in Original
Application No. 27/2023 (PB) & in Original Application (O.A.) No. 47/2023 (WZ), wherein current status of the
industriesin Tikar and Kidi villages was sought, Joint inspection of Compliance Monitoring committee was
carried out dated 18/04/2024. During this joint inspection, only oneillegal unit namely M/s. Tithi Salt (Old
Name: Vidhi salt) was observed in operation. This unit was then issued Closure order vide letter no.
GPCB/MOR-C-126/2024/1D-63697/809873 dated 29/04/2024. Hence to verify current status of this unit after
Closure Direction, Joint inspection of Compliance Monitoring committee is carried out dated 19/09/2024. During
inspection, unit isin completely idle condition. Vent attached to stack of chimney isin broken and corroded
condition. No any person found during inspection. Any activity is not found. Looking to status of plant
machinery, they have stopped operation since last 4-5 Months. Electricity Meter of thisunit is observed not in
operation and Electricity Bill of thisunit dated 17/09/2024 is found in meter room which shows zero electricity
usage in June, July and August, 2024. Photographs showing site conditions and Rojkaam Compliance Monitoring
committee of is uploaded. [691]-20/09/2024

20/09/2024 2/4 (Through XGN)
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Gujarat PollutigyQntrol Board

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 63697

| recommend : a. Kegp on Records + Notings

W.C Notings:

Specific Instructions given to Industry at thetime of visit , for Pt to Pt Compliance

Compliance Observed in this | nspections.

Remediation $2¢ d&ll A contamination Soil A TSDF Ml [Aslet 5.

Instructions in Previous Visits and Reply Insp Det Instruction Status
U Uatl AsHHL Coating Section A& 2192 APCM &dlLelg. 809234(28/06/24)
U AsUML SS Kitchen Sink ololtatallsll Ygd s2A ©1, B 12 cll$ell %331 809234(28/06/24)
HoRlll CTE/CCA <R slaiRdl 53 8.
(R) Yeusld €lel §3tg) 8210l el Aslatell s3] UG Wlal HAA otell | 807690(15/06/24) -
dat dlellor As2llldl sl &l Ag Al 1At o8l
(3) AU gt setdlas 3lsc s1l settell et 9l Aol (Aot U otell 807690(15/06/24) -
cal vuell AsHHE 1 MT 2R gruHiell oletdcdl Al dogs sc Hlall
HAA B olloldoll 2uredl sl
(1) U] AsH s2H{lAs HDPE gidtg) s2lat el Aslol 831 Alwt wotld 8 | 807690(15/06/24) -
B Ug(Q diestclls ol scll el dl$oll %331 uRctstoll CTE/CCA & Rule 9
dold U3l Ancal olley AsH sl 5.
UUsil WsHUL Contaminated Barrels ofl (201 activity UG Slcll HAA del | 804944(23/05/24) -
AR Are AleRell WA WistHL (A5 Ul2) Hi [Astd sl Bl e %
Ydld dlesl@s ol scll dal dedler dlede Hiz 82Ul woticll dall
wafcella YRAAd [Asidt sl
AUl glRL 6llSell 818 Yo 1Rl coR o AWsH sl scllul wdet el 804944(23/05/24) -
At 1Rl dlut ctess AsHMl stialdl s:dll.
U Uall WsHUL Barrels Storage area Hi W contamination lcll HAA Boj | 804944(23/05/24) -

20/09/2024 3/4 (Through XGN)
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Gujarat Pollutigig@pntrol Board [ PCB 1d: 63697

S (Inspection Report ) - Air,Water ,Hazardous

-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (63697)

A Sample Details

B Process Stacks

Sr |Stack attached to Mts Remark Details of APCM Probable Pollutants.

1 |... Any Other 0 -- NOT

C Flue gases Stacks

D Details about Hazardous Waste Management :

Sr Sour ce of Hazardous Waste Catg Qty/Y ear HW Disposal M anagement
1 | Used or Spent Qil | -5.1 0.000-M.T|COL,STO

E Products:

Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |Chemicd 0.000 0.000-M.T 0.000

F Raw material :

G Water Consumption & Generation Break up

Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:1000 | WWG : 0.000 Water Source Remark
1 | Mnfg Process 1.000 0.000 Borewell
H Solid Waste

Inspection Team : M .N.Soni - Mr. Poojari kiran k, DEE

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

M- M- Somnid

Signature By(M.N.Soni )

20/09/2024 4/4 (Through XGN)
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Photographs showing siZcon%tions during inspection.

s

i

A

Network: 19 Sept 2024 16:41:26 GMT+05:30
Local: 19 Sept 2024 16:41:25 GMT+05:30
23°10:37.685"N 71°4'44.242"E

Unnamed Road

Tikar
Gujarat

s & R
M/s. Tithi Salt (Old Name:

Vidhi sélf) in 1die condition

PGVCL Electricity meter not in operation.‘
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Electricity bill shows zero electricity usage in June, July and August, 2024
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764

Status Summary of Units:- Dist- Surendranagar

District Compliance Monitoring Committee had visited following units of Surendranagar district on
dt.09/04/2024 for compliance verification w.r.t Hon’ble NGT matter - OA No. 47/2023 (WZ)&?27/2023 (LP)

Sr | Name & address of Details of legal action Current status
No. | Industry
1 | M/s. Adinath Board has  issued | e All plant and machinery are observed in
Technochem Industry, | Direction order-743414 | standstill/idle conditions. No any production activity
Vill.-Odu, Tal. Dasada, u/s 33-A of Water | observed at site during inspection.
Dist.-Surendranagar (prevention and control | ¢ The power supply of unit having consumer no.
of pollution) Act-1974 | 74255007366 is days from disconnected permanently
order dtd. 30/05/2023 on 19-06- 2023.
e During the inspection, no power supply observed at
site.
2 |M/s. Sand Froid | Board has issued | ¢ No any production activity was observed.
Marine Chem Pvt. Ltd | Direction order-743412 | e Electricity power supply connection has not been
Vill.-Odu, u/s 33-A of Water | allotted to said unit by PGVCL-Sub, Division-Dasada
Tal.- Dasada, (prevention and control |  dtd.07/07/2023.
Dist.- Surendranagar | of pollution) Act-1974 | ¢ No electric power supply was available on said site
order dtd. 30/05/2023 during inspection.
3 |M/s. Adhya Shakti | Board has issued | e During visit no any plant machineries were observed
Salt Supplier Direction order-65985 | being installed at said site.
Vill.-Zinzuwada, u/s 33-A of Water | ¢ No any production activity was observed.
Tal.- Dasada, (prevention and control |  Their electric power supply has been disconnected on
Dist.- Surendranagar | of pollution) Act-1974 | 26/04/2022.
order dtd. 02/04/2022 | ¢ No electric power supply was available on said site
during visit
e During visit no any plant machineries were observed
being installed at said site.
e No D.G Set was observed on said site during visit.
District Compliance Monitoring Committee had visited M/s. DCW Limited on dt.10/04/2024 for
compliance verification w.r.t Hon’ble NGT matter - OA No. 47/2023 (WZ)&27/2023 (LP) .
1. | M/S. Dcw Limited District Compliance Monitoring | Board has extended their CCA validity for

(Soda Ash Division)
Nr.Railway Station
Vill- Dhrangadhra
Tal- Dhrangadhra
Dist- Surendranagar

Committee had visited this unit
w.r.t Hon’ble NGT matter - OA
No. 47/2023 (WZ) &27/2023 (LP)
on dt.10/04/2024 and on the
observations of the Monitoring
Committee, issued Direction under
section 33-A of the Water Act-
1974 on dt.01/05/2024.

(Annexure —A).

Thereafter GPCB has issued trial
run revocation extension for three
under section 33-A of the Water
Act-1974 on dt.24/06/2024. Board
has forfeit their Bank Guarantee of
Rs,5.0 Lakhs and unit has
submitted new double Bank
Guarantee of Rs.10 Lakhs for the
future compliance.

(Annexure —B).

further one year on dt.20/08/2024 with
conditions mentioned therein.
(Annexure —C).

As per latest inspection on dt.06/08/2024
the treated w/w sample collected during
inspection the analysis report is found
within permissible limit of the consent
norms. Also issued Show Cause Notice on
dt.18/09/2024 for the non-compliance.
(Annexure -D).
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- GUJARAT Pdﬁi!TEON CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

e
s R A GANDHINAGAR - 382010,
GRCR nhexure- (T) 079-23232152

ByRPAD
DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND CONTROL
OF POLLUTION) ACT-1974 (HEREINAFTER REFERRED TO AS THE WATER ACT)
AS AMENDED FROM TIME TO TIME.,

WHEREAS you M/s. DCW Limited (Soda Ash Division), is having a industrial plant at,
Nr. Railway Station, Vill- Dhrangadhra, Tal- Dhrangadhra, Dist- Surendranagar for manufacturing
of Soda Ash, Soda Bicarh, Ammonium Bicarb and Detergent Powder.

AND WHEREAS the Gujarat Pollution Control Board has granted your consent to
establish under the provisions of the Water Act, the Air Act vide letter no. GPCB/CCA-SN-
L49YVID-25847/754040 order No.CCA-AWH-129093, valid up to dt 24/08/2024 with the
conditions mentioned therein.

AND WHEREAS Direction order was issued under Section 33-A of the Water (Prevention
and Control of Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-14(6)/ID-25847/748567
date.21/07/2023.

AND WHEREAS Direction of Closure order was issued under Section 33-A of the Water
(Prevention and Control of Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-14(8)/1D-
25847/751203 date.19/08/2023 with effect of 30" days.

AND WHEREAS trial run revocation order was issued under Section 33-A of the Water
(Prevention and Control of Pollution) Act-1974, vide leiter NO: GPCB/CCA-SN- 14(9)/1D-
25847/753.523 date.16/09/2023 for three month up to dt.16/12/2023,

AND WHEREAS trial run revocation extension order was issued under Section 33-A of
the Water (Prevention and Control of Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-
14(9)/TD-25847/780295 date.04/01/2024 for three month up to dt.04/04/2023.

AND WHEREAS during the inspection of your industrial plant on dt.26/03/2024 w.r.to
routine monitoring, on dt.04/04/2024 w.r.to complaint and on dt.10/04/2024 by District level Joint
committee w.r.to Hon’ble NGT matter OA 47/2023 and following was observed: -

1. Unit has provided 04 nos. solar mist evaporator at guard pond, which were observed not in
operation during inspection. .

2. During visit, wastewater was observed being accumulated in ponding (in about 20 meter
*10 meter area) located near storm water reservoir lagoon, within factory premises area,

3. Earthen bund wall has been built up in periphery of designated area (@300 mtr *128
meter). Wastewater was observed being accumulated in ponding on surface of designated
area outsidé goak pit area.

4. Seepages -were observed from ecarthen bund wall at various locations and seeped
wastewater is being accumulated at various locations in nearby wild ass sanctuary area, in
the form of ponding,

GPCBID-25847 Page 1 0f3
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UNDER THE CIRCUMSTANCES, I Mehul Patel {(Unit Head) Gujarat Pollution Control Board is
directed to issue the directions under Section —33A of the Water (Prevention and Control of
Pollution) Act-1974 as under: -

a) As per Vetting report on Hydro- Gﬁﬂ]agmal by SVNIT Surat, You shall maintain
discharge flow less than - 1155.84 m*/day at disposal point in litter run of Kutch. You
shall decrease your production quantity w.r.to discharge flow- 1155.84 m’/day

b) You shall comply with remaining short term measures given Direction u/s 33-A of the
Water Act-1974 dated.21/04/2023 within 30 days i.e (i) Unit shall upgraded the
existing treatment facility to increase its efficiency, (ii) Unit shall make any provision
for retreatment & reuse of w/w.

c) You shall comply with remaining long term measures given Direction w's 33-A of the
Water Act-1974 dated.21/04/2023 within 03 months i.e (i) Up-gradation plan shall be
prepare & execute to reduce the quantum of industrial wastewater generated from the
manufacturing activity of the unit. (ii) Treatment facilities shall be upgrade by the unit
to reduce the quantity of industrial wastewater discharged and for reusing/recycling
the generated wastewater.

d) You have to submit double Bank guarantee Rs.10,00,000/- (Ten Lakh Rupees) for the
assurance of the completion of long term & short term measures poinis given in
Direction w/s 33-A of the Water Act-1974 dated.21/07/2023

€) The compliance report w.r.to above Direction shall be submitted within 30 days from
the date of issue of this order or else the Direction issued vide order No GPCB/CCA-
SN-14(8)/ID-25847/751203/Dated.19/08/2023 shall be re-implemented without further
notice

IF the above directicns are not complied within 30 days , you are liable for prosecution under
Section (41) (2) of the Water (Prevention and Control of Pollution) Act-1974 which provides
punishment with imprisonment for a term not less than one year and six months and may extend to
six years and with fine.

For and on behalf of
Gujarat Pollution Control Board

R

(Mehul Patel)

Unit Head

NO: GPCB/CCA/SN-14(10)/TD-25847/ Date: -  /05/2024
GPCB ID-25847 Page 2 of 3
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GUJAH&TWLLUTEON CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

p
‘%ﬁﬁw GANDHINAGAR - 382010,
Issued to:

M/s. DCW Limited (Soda Ash Division),
Nr. Railway Station, '
Vill- Dhrangadhra,

Tal- Dhrangadhra,

Dist- Surendranagar- 363310,

GPCB ID-25847 Page 3 of 3
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— 'GUJARAT POZEBTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

A O
“““‘”E’ GANDHINAGAR - 382010,
GPCB Annexure- B (T) 079-23232152

BY RPAD

REVOCATION OF CLOSURE ORDER ISSUED UNDER SECTION 33-A OF THE
WATER (PREVENTION AND CONTROL OF POLLUTION) ACT-1974.
(HEREINAFTER REFERRED TO AS THE ‘WATER ACT’) AS AMENDED FROM
TIME TO TIME.

WHEREAS M/s. DCW Limited (Soda Ash Division) is having industrial plant at, Nr.
Railway Station, Vill. - Dhrangadhra, Tal.- Dhrangadhra, Dist.- Surendranagar, for manufacturing
of Soda Ash, Soda Bicarb, Ammonium Bicarb, Detergent Powder.

AND WHEREAS the Gujarat Pollution Control Board has granted you consent under the
provisions of the Water Act, the Air Act and the Hazardous & Other Waste (Management &
Transboundary Movement) Rules by its Consent Order No.AWH-129093, at above site with
specific terms & conditions which is valid up to 24/08/2024.

AND WHEREAS Direction was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-14(8)/1D-25847/748567
date.21/07//2023 for the long terms and short term corrective measure.

AND WHEREAS Closure Direction order was issued under Section 33-A of the Water
(Prevention and Control of Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-14(8)/ID-
25847/751203 date.19/08/2023 with effect of 30 days. ‘

AND WHEREAS, you have submitted revocation application along with required documents
and undertaKings.

AND WHEREAS you had given Bank Guarantee of Rs. 5,00,000/- (Five Lacs only) valid up
to 31/08/2024 assuring future compliances. You have also submitted Rs.11,70,000/- (Eleven Lacs
Seventy Thousand only) to the Board as an interim Environmental Compensation on 16/09/2023
for the non-compliance mentioned in Direction of Closure order.

AND WHEREAS trial run revocation was issued under Section 33-A of the Water
(Prevention and Control of Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-14(9)/ID-
25847/753522 date.16/09/2023 for three months.

AND WHEREAS trial run revocation was extended under Section 33-A of the Water
(Prevention and Control rof Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-14(9)/ID-
25847/780295 date.04/01/2024 for further three months.

AND WHEREAS Direction order was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-14(10)/ID-25847/810170
date.01/05/2024 without power disconnection.

AND*WHEREAS the Bank Guarantee of Rs. 5,00,000/- (Five Lacs only) was forfeited by
the Board vide No.GPCB/CCA/SN-14(10)/ID-25847/810177, dated.02/05/2024.

ID-25847 Page 1015
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AND WHEREAS you had given Bank Guarantee of Rs. 10,00,000/- (Ten Lacs only)
valid up to 31/08/2024 assuring future compliances points mentioned in Direction order
date.01/05/2024.

AND WHEREAS, during the inspection of your industrial plant on 29/05/2024 by the
authorized officer of the Board it has been observes as below:-

a)

b)
©)

d)

Unit has maintained discharge flow less than - 1155.84 m3/day at disposal point in little
run of Kutch.

Unit has decrease production quantity w.r.to discharge flow less than - 1155.84 m3/day.
As upgradation of ETP, Unit has provided HDPE 1000 Liter tank with stirrer for uniform
mixing of acid with effluent to maintain the pH.

Unit has started reuse of wastewater in process for reduction of wastewater discharge to
final "disposal point in LRK. Unit has started partially reuse of weak liquor still
condensate to RVF Scrubber for crude bicarb washing. Unit has started to partially use
distillation effluent in lime kiln slacker for preparation of milk of lime. Unit has reduced
fresh water consumption for gas washing in lime kiln as unit has started use of RO reject
water & plant washing water collected in collection sump to brine plant & lime kiln for
CO2'gas washing and brine preparation. Drain from limekiln gas washer has been started
using for preparation of milk of lime in lime slacking.

At present to reduce quantity of industrial wastewater, Unit has started reuse of
wastewater in process for reduction of waste water discharge to final disposal point in
LRK. Unit has started partially reuse of weak liquor still condensate to RVF Scrubber for
crude bicarb washing.

Under the circumstances, I, Mehul Patel (Unit Head-Surendranagar), Gujarat Pollution
Control board is directed to revoke the closure order and extend trial run for three months i.e.
up to 21/09/2024 with following additional conditions:-

1. As per Vetting report on Hydro-Geological by SVNIT Surat, You Shall maintain discharge
flow- 1155.84 m’/day at'disposal point in little run of Kutch. you shall maintain decrease your
production quantity,w.r. to discharge flow-1155.84 m*/day.

2. You shall take utmost care to do not mix industrial effluent rain water within premises and at
disposal point:in litter run of Kutch for the disposal of industrial effluent w.r. to monsoon
season.

For and on behalf of
Gujarat Pollution Cosirol Board,

/.)\*g\w
(Mehul Patel)
Unit Head-Surendranagar

NO: GPCB/CCA-SN-14(9)/ID-25847/ Date:  /06/2024
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,
(T) 079-23232152

Issued to:
s. DCW Limited (Soda Ash Division),

-~ Nr. Railway Station, Vill. - Dhrangadhra,

Tal.- Dhrangadhra, Dist.- Surendranagar-363315

C.C:-
To,

1. The Chairman , 2. The Dy. Engineer,(O&M),

Paschim Gujarat Vij Company Ltd,
(PGVCL), Corporate Office, Laxminagar,
Nana Mava Main Road, Rajkot.

3. The Dy. Engineer,(O&M),
The Paschim Gujarat Vij Co. Ltd(GEB),
Sub —Division- Dhrangadhra,
Dist- Surendranagar.

The Paschim Gujarat Vij Co. Ltd(GEB),
Circle Office- Surendranagar,
Bus Stand Road, Surendranagar.

I am directed to request you to re-connect industrial supply of electricity for three months i.e. up
to 24109/2024 from date of issue of this order & intimate to us accordingly in written.

For and on behalf of
Gujarat Pollution Co:trol Board

et

Unit Head-Surendranagar

1D-25847

Page30f3

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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L GUJARAT P@&gﬁﬂ@% CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

Annexure- C GANDHINAGAR - 382010,
- (T) 079-23232152
By R.P.AD
AMENDMENT ORDER
(VALIDITY EXTENSION)
No: GPCB/CCA-SN-14(10)/ID:25847/ Date:  /08/2024

REF: - (1) Your site inspection report dated.28/06/2024.
(2) Your request letter dtd.05/07/2024 for CCA validity extension

This office had issued Consolidated Consent & Authorization (CC & A) order
No.AWH-129093 vide letter no. No. GPCB/CCA-SN-14(9)/ID:25847/754040, Dated.22/09/2023,
which is valid up date.24/08/2024.

Now considering your letter dated.05/07/2024 for CC&A Validity extension, the validity of
your order No.AWH-129093 shall be extended for further one year up to dt.24/08/2025 with
following specific conditions:-

a) As per Vetting report on Hydro-Geological by SVNIT Surat, you shall maintain discharge
flow 1155.84 m’/day at disposal point in little run of Kutch, you shall decrease their
production quantity w.r.to discharge flow 1155.84 m*/day.

b) You shall take upmost care to do not mix industrial effluent with rain water within
premises and at disposal point in little run of Kutch for the disposal of industrial effluent
w.r.to monsoon season.

All the other conations of issued Consolidated Consent & Authorization (CC & A) order
No.AWH-129093 vide letter no. No. GPCB/CCA-SN-14(9)/ID:25847/754040, Dated.22/09/2023
shall remain unchanged.

For and on behalf of

Gujarat Pollution Cwm
2

N0 0.2
(Mehul Patel)
Unit Head

To,

M/s. DCW LIMITED (Soda Ash Division)
Nr. Railway Station,

Vill.: Dhrangadhra;

Tal.: Dhrangadhra & Dist.: Surendranagar.

Clean Gujarat Green Gujarat
Website : https:/fggcb.gujarat.gov.in
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PARYAVARAN BHAVAN, SECTOR 10-A,

N .
=Y T GANDHINAGAR - 382010,
‘G‘PC'B’ Annexure- D (T) 079-23232152

BY- RPAD

SHOW CAUSE NOTICE

WHEREAS you are having industrial plant for manufacturing of Soda Ash, Soda Bicarb,
Ammonium Bicarb, Detergent Powder, at Nr. Railway Station, Vill.: Dhrangadhra, Tal:
Dhrangadhra , Dist-Surendranagar-.

AND WHEREAS, you have obtained CCA of the Board vide Consent No. AWH- 129093
which is valid up to dt.24/08/2024, with conditions mentioned therein.

AND WHEREAS, Regional Officers of the Board has visited your industrial plant on
06/08/2024 w.r.to CCA validity extension and during inspection it is observed that:-

1.  You have not maintained the record of reuse of wastewater hence asked to maintain the
same and provide metering facility.

2. You have not submitted the reuse wastewater record.

3. You have not provided proper retreatment facility.

In view of above, you are directed to take corrective measures and also called upon to show
cause as to why actions under the Water Act, 1974 shall not be initiated against you. You are also
directed to submit action taken report with reference to above within 15 days failure to which
further action will be initiated against you and your industrial plant.

For and on behalf of
Gujarat Pollution Control Board

o]0,
(Mehul Patel)
Unit Head-Surendranagar
NO: GPCB/ CCA/SN- 14(10)/ID-25847/ Date: /09/2024
ISSUED TO:

M/s. DCW LIMITED (Soda Ash Division)
Nr. Railway Station,

Vill. & Tal.: Dhrangadhra

Dist.: Surendranagar.

Clean Gujarat Green Gujarat
Website : https://gacb.gujarat.gov.in
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Site Visit Report

The team consisting of Circle officer - representative of Assistant Collector-Patdi,
RFO-representative of DCF- Wild Ass Sanctuary Dhrangadhra and Regional Office
GPCB Surendranagar, had jointly visited industrial units namely M/s. Adinath
Technochem Industries & M/s. Sang Froid Marine Chem Private Limited located in
Village Odu and M/s Adhya Shakti Salt Suppliers located in Village Zinzuwadia,
Taluka: Dasada, Dist: Surendranagar ,on 09/04/2024 w.r.t. Collector office letter
dated 08/04/2024, regarding verification of current status of the industrial unit in
the context of Hon'ble NGT matter OA 47/2023 order dated 13™ Feb
2024.Detailed Observations made during inspection are described, as below:

Visit of M/s Adinath Technochem Industries, Village: Odu, Taluka: Dasada, Dist:
Surendranagar

During visit, it is observed that plant machineries for manufacturing Bromine from
virgin Bittern i. e three Furnaces, Boiler, Water Cooling Tower, 08- material
storage lagoons, only steel structure for installation of Bromination Tower,
Material Storage Building, Weigh Bridge etc. have been installed. Bromine tower
has yet not been installed. All plant/machineries observed in standstill/idle
condition. They have stopped further installation work of plant & machineries in
this area. No any production activity is observed at site during inspection. Total 8
nos. earthen reservoirs with HDPE bottom line for storage of virgin bittern &
Discharge bittern are observed, which are found dry & empty during visit. GPCB
has issued Direction order-743414 under section 33-A of the water (Prevention
and control of pollution) Act-1974 dated 30/05/2023. Their PGVCL electric power
supply having consumer no 74255007366 has been disconnected on 19-06-2023.
During visit, no electric power supply is observed at site. Present Compliance
status of the conditions mentioned in Direction order-743414 dated 30/05/2023
is described as below.
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Compliance status of conditions mentioned in Direction u/s 33-A of water

(prevention & control of pollution) Act-1974 order dated 30/05/2023

plant & machineries in this area.

Sr. Direction order point Current Compliance status

No.

1 | To close down the operation of | All plant/machineries are observed in
your industrial plant on the | standstill/idle condition. No any
above mentioned site after 15 | production activity observed at site
days from date of issue of this | during inspection.
order.

2 |To direct the concerned|The power supply of unit having
authority to disconnect supply | consumer. no 74255007366 s
of electricity after 15 days from | disconnected permanently on 19-06-
date of issue of this order. 2023. During the inspection, no power

supply observed at site.

3 |You have to submit bank | Still to be complied
guarantee of Rs. 2, 00,000 /-

(Two Lakh Rupees) at the time |
of revocation.

4 |You have to pay interim | Still to be complied
Environment Compensation (EC)
in the line of Hon’ble NGT
Orders in the matter of 593 of
2017 and others at the time of
Revocation.

5 |You shall stop installation of | Unit has stopped further installation of

plant & machineries in this area.

36
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Photographs taken during visit of Adinath Technochem Industries located at
Village Odu, Taluka: Dasada, Dist: Surendranagar

37 (¥ scanned with OKEN Scanner
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Visit of M/s Sand Froid Marine Chem Private Limited, Village: Odu, Taluka: Dasada, Dist:
Surendranagar

During visit, at above said site, Total 7 nos. earthen reservoir with HDPE bottom
liner for storage of virgin bittern & Discharge bittern were observed. Total 5 nos.
out of 7 nos. reservoirs were found dry & empty. remaining two nos. reservoirs
were observed filled with virgin bittern up to around 2 feet depth. No any
production activity was observed at site. No plant & machineries were observed
being installed at site. No electric power supply was available on said site, during

visit.
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Photographs taken during visit of Sand Froid Marine Chem Private Limited,
Village: Odu, Taluka: Dasada, Dist: Surendranagar

Letitude; 2320281 -
Longitude: 71.724702
Elevation: 14.6443 m
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Compliance status of conditions mentioned in Direction u/s 33-A of water
(prevention & control of pollution) Act-1974 order dated 30/05/2023

(o

C

Sr.
No.

Direction order point

Present Compliance status

1

To close down the operation of
your industrial plant on the
above mentioned site after 15
days from date of issue of this
order.

No any production
observed at site.

activity was

To direct the concerned
authority to disconnect supply
of electricity after 15 days from
date of issue of this order.

Electric power supply connection has
not been allotted to said unit by
PGVCL, as per letter of PGVCL-Sub
Division-Dasada dated 07/07/2023.

No electric power supply was available
on said site, during visit.

You have to submit bank
guarantee of Rs. 2, 00,000 /-
(Two Lakh Rupees) at the time
of revocation. o

Still to be complied

You have to pay interim
Environment Compensation (EC)
in the line of Hon’ble NGT
Orders in the matter of 593 of
2017 and others at the time of
Revocation.

“still to be complied

You shall stop installation of
plant & machineries in this area.

No plant & machineries were observed
being installed at site.
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Visit of M/s ADHYA SHAKTI SALT SUPPLIERS, Village: Zinzuwada, Taluka: Dasada, Dist:
Surendranagar

Direction Order issued under the section 33-A of the Water (Prevention and
Control of Pollution) Act — 1974 vide letter e-outward dated 20-04-2022. Power
connection of unit has been disconnected dated 26/04/2022. During visit, No any
plant machineries were observed being installed at said site. No any production
activity was observed at said site.

Photographs taken during visit of ADHYA SHAKT! SALT SUPPLIERS, Village:
Zinzuwada, Taluka: Dasada, Dist: Surendranagar
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Compliance status of conditions mentioned in Direction u/s 33-A of water

(prevention & control of pollution) Act-1974 order dated 20/04/2022

Sr. Direction order point Present Compliance status
No.

1 | To close down the operation of | During visit, No any plant machineries
your industrial plant on the | were observed being installed at said
above mentioned site after 15 | site. No any production activity was
days from date of issue of this | observed at said site.
order.

2 |To direct the concerned| Their electric power supply has been
authority to disconnect supply | disconnected on 26/04/2022.
of electricity. No electric power supply was available

on said site, during visit. RS

3 |If your plant runs on captive | During visit, No any plant machineries
power plant or DG set, than you | were observed being installed at said
shall stop them immediately |site. No DG set was observed on said
from date of issue of this order.. | site during visit.

4 |You shall to pay Environment | Still to be complied
Compensation (EDC) in the line
of Hon’ble NGT Orders in the
matter of 593 of 2017 and
others at the time of
Revocation.

*Action taken by GPCB

Board has issued Direction order-743414 u/s 33-A of wate?ﬁ)jrevention & control
of pollution) Act-1974 order dated 30/05/2023 to Adinath Technochem Industries

Board has issued Direction order-743412 u/s 33-A of water (prevention & control
of pollution) Act-1974 order dated 30/05/2023 to SANG FROID MARINE CHEM
PRIVATE LIMITED

Board has issued Direction order-659857 u/s 33-A of water (prevention & control
of pollution) Act-1974 order dated 20/04/2022 to ADHYA SHAKTI SALT SUPPLIERS

* Copy of action taken by GPCB attached herewith annexure 1
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Date: 09/04/2024

Visited by team members

Name and Designation of Officer - Signature
R S Khambhla, .- s
Circle Officer Patdi, P

Representative of Assistant Collector-Patdi

Falgun M Modi,
Environment engineer & Regional Officer,
GPCB Surendranagar

S § Sarala,
Range Forest Officer- Wild Ass Sanctuary
Dhrangadhra

D J Nadoda,

Assistant Environment Engineer
Regional Office,

GPCB, Surendranagar

YE

H D Sonara, !

Senior Scientific Assistant, | W
Regional Office, g /

GPCB, Surendranagar
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Annexure-|
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—— GUJARAT POLLYTION CONTROL BOARD
PARYAVARAN BHAVAN

=0 ) Sector-10-A, Gandhinagar-382 010
~\rF Phone : (079) 23226295

PR Fax  :(079) 23232156

Website : www.gpcb.gov.in

' By R.P.A.D
DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND

CONTROL OF POLLUTION) ACT-1974. (HEREINAFTER REFERRED TO AS THE
‘WATER ACT’) AS AMENDED FROM TIME TO TIME.

WHEREAS M/s. Adhya Shakti Salt Suppliers, is having a industrial plant at, Survey
no.14, Vill-Zinzuwada, Tal; Dasada , Dist: Surendranagar for manufacturing of Ferrous Sulphate.

AND WHEREAS, you have applied for CTE-Fresh for manufacturing of Ferrous Sulphate on |
dt.28/03/2022 and it is rejected on dt.20/04/2022 for the reasons mentioned therein. ' i

AND WHEREAS, inspection was carried out by the authorized officers of the Board of your
industrial plant on 06/04/2022, following was observed: ' :

(1) You have started production activity without prior permissior i.e CTE/CCA of the Board.

(2) As per the MOEF&CC notification dated 01/10/2018 Vilage: Zinzuwada falls under Eco-
Sensitive Zone of Wild Ass Sanctuary of Gujarat. Your industry is classified as Red Category
industry and has pollution potential which is not permitted in this Eco Sensitive Zone.

AND WHEREAS written instructions were given to you during visit as part of opportunity _
of being heard following the principal of natural justice. Reply made in response is devoid of
technical justification & evidences & hence not acceptable. . S

UNDER THE CIRCUMSTANCES, I D. M. Thaker (Environmental Engineer) Gujarat Pollution
Control Board is directed to issue the directions under Section —33A of the Water (Prevention
And Control Of Pollution) Act-1974 with immediate effect as under:- '
1. To close down the operation of your industrial plant on the above mentioned site with
immediately from date of issue of this order. ‘ :
2. To direct the concerned authority to disconnect supply of electricity.
3. If your plant runs on captive power plant or DG-Set, than you shall stop them immediately
from date of issue of this order.
4. You shall to pay Environment Damage Compensation (EDC) in line of Hon'ble NGT
Orders in the matter of 593 of 2017 and others at the time of revocation.
IF the above directions are not complied, you are liable for prosecution under Section -
(41)(2) of the Water (Prevention and Control of Pollution) Act-1974 which provides

punishment with imprisonment for a term not less than one year and six months and may
extend to six years and with fine.

For and on behalf of
v Gujarat Pollution Control Board
(\,Qq/ . 5‘ v\.'f“\l M \ N\ N—
o) . (D. M. Thaker) -
\Q Environmental Engineer
Q
NO: GPCB/ Cﬁz&’SN-775/lD:862121 . Date:  /04/2022
Issuedto: 9
\/Vl/s. Adhy;@(ghakti Salt Suppliers
{.

Survey p6t14,

Vill-Zjtizuwada,

TagDasada, Dist: Surendranagar

.9
).";é:b'
o° Clean Gujarat Green Gujarat:

ISO -9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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C.C:--

To,

1. The Chairman , 2. The Dy. Engineer,(O&M),
Paschim Gujarat Vij Company Ltd , The Paschim Gujarat Vij Co.Ltd(GEB),
(PGVCL) Laxminagar, Rajkot. Sub -Divisor - Surendranagar,

Dist- Surendranagar,.
3. The Dy. Engineer,(O&M),
. The Paschim Gujarat Vij Co.Ltd(GEB),
Sub -Divison- Dasada, Tal- Dasada,
Dist- Surendranagar,.

I am directed to request you to disconnect industrial supply of electricity (except single phase)

from date of issue of this order & intimate to us accordingly in written.
For and on behalf of

Gujarat Pollution Control Board
P 44
TP
(D. M. Thaker)
Environmental Engineer
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GUJARAT POI?L%%ON CONTROL BOARD

PARYAVARAN BHAVAN

=Y 3 Sector-10-A, Gandhinagar-382 010
<R g ,
Phone : (079) 23226295

GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in -

By R.P.A.D

DIRECTION OF CLOSUR UNDER SECTION 33-A OF TINE WATER (PREVENTION
AND CONTROL OF POLLUTION) ACT-1974 (IIEREINAF IER REFERRED TO AS
THE ‘WATER ACT’) AS AMENDED FROM TIME TO TIME. -

Wi ll:lR!i/\S M/s. Adinath Technochem Industrics is having industrial plant at Survey No.
959-961. Village-QOdu, 'T'al: Dashada Dist.: Surcndranagar for manufacturing of Bromine,
Magnesium Chloride.

- AND WIIEREAS, inspection was carricd out by the authorized officers of the Board of .
your industrial plant on 15/05/2023, w.r.to NGT OA 27/2023 and it is obscrved that: - ’

1) You have started installation of machinery and the cstablishment activity without prior

permission of C1/CCA of Board.
2) Your unit is located in lico Sensitive Zonc arca of Wild Ass Sanctuary as per Notification

of

Ministry of linvironment, Forest and Climate change - New Delhi dated 01-10- 2018.

UNDER 111 CIRCUMSTANCES, 1 Mchul Patel (Unit I lcad-Surcndranagar) Gujarat Pollution i
Contiol Board is dirccted to issuc the dircctions under Scetion - 33A of the Water (Prevention
And Control Of Pollution) Act-1974 with 15th day cffeet as under:- v

1. To

close down the operation of your industrial plant on the above mentioned site afier 15

days [rom datc of issuc of this order.

2. o direct the concerned authority to disconnect supply of clecetricity after 15 day [rom datc
of issuc of this order.

3. You have to submit Bank Guarantce of Rs. 2,00,000/- (I'wo Lakh Rupees) at the time of
revocation.

4. You have to pay interim I:nvironment Compensation (1C) in linc of Hon'ble NG'T Orders
in the matter of 593 of 2017 and others at the time of revocation,

5. You shall stop installati

on of plant & machincry in this arca.

1) the above directions are not complicd, you arc liable for prosccution under Section

(41)(2) of the Waler (Prevention and Control of Pollution) Act-1974 - which provides
punishment with imprisonment for a term not less than one ycar and six months and may
extend to six years and with finc.

" Yor and on behalf of
Gujarat Pollution Congol Board

& SR

\"1/ (Mchul Patel)
\Q‘O ' Unit Iéad
NO: (‘,1’cn/(:-sws§~3253/u): 90825/ Date: - . [05/2023

Issucd to:

v’\

&

Ms. AdinadP*Fechnochem Industrics,
Survey N8t 959-961, Odu Road,
Villagei Odu,

Tal-Dashada,

Dig?. - Su rendranapgar-382750

4

nz;-u‘%xzs
&)

"Page 1 of 2

C]eén Gujarat Green Gujarat

ISO - 9001 - 2008 & SO - 14001 - 2004 Certified Organ_isation
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cC:-

1. The Chairman. 2. ‘The Dy. Engincer, (O&M),
Pachim Gujarat Vij Company 1.1d. ' The Pachim Gujarat Vij Co. Lid(GEB).
Corporate OfTice. Larminagar. Circle Office Surendranagar.
Nana Mava Main Rouad. Rajkot. Bus stand Road. Surcndranagar.

3. The Dy. Engineer, (O%M).
The Pachim Gujarat Vij Co. Ltd (GEB).
Sub-Division-Surcndranagar, Tal- Dasada.
Dist. Surendranagar.

I am dirceted 10 request you o disconneet industrial supply of clectricity (cxcept single phasc)
after §5 days [rom date ol issuc ol this order & intimate to us accordingly in written. ’

For and on behalfl of
Guijarat Pollution Control Board

DY
(Mchil Patel)
" Unit Head

&
\(l'
%
Q '
A
5 :
o
v’
A
&0
&
&
&
11390825 ' Page 2 ol'2
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GUJARAT POlZg'ZON CONTROL BOARD

PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in
3y R.PAD

DIRECTION OF CLOSUR UNDER SECTION 33-A OF THE WATER (I’REVEN'I'I()N
AND CONTROL OF POLLUTION) ACT-1974 (ITEREINAFTER REFERRED TO AS
THE *WATER ACT®) AS AMENDED FROM TIME TO TIME.

WIHEREAS M/s. Sang Iroid Marine Chem Pvt. Lad. is having industrial plant at Survey
No.. 947.958.96. Odu Road, Village-Odu, ‘T'al: Dasada, Dist.: Surendranagar lor manufacturing
ol Bromine. Magnesium Chloride. Magnesium Sulfate & Calcium Chloride

AND WIIERIAS, inspection was carried out by the authorized ofTicers of the Board of
vour industrial plant on 15/05/2023, w.rto NGT OA 27/2023 and it is obscrved that: - .o

1) You have started construction and cstablishment activity without prior permission of
CTH/CCA of Board.

2) Your unit is located in 1ico Sensitive Zong arca of Wild Ass Sanctuary as per Notification
of Ministry of Iinvironment, Forest and Climate change - New Delhi dated 01-10- 2018,

UNDER ‘THIE CIRCUMSTANCLES, 1 Mehul Patel (Unit Ilead) Gujarat Pollution Control
Board is dirceted to issuc the directions under Scetion  33A of the Water (Preventiop And
Control Of Pollution) Act-1974 with 15 day clTeet as under:- ’

1. “T'o close down the operation of your industrial plant on the above mentioned site alterJ3
days [rom dale of issuc of this order.

7 T'a direet the concerned authority to disconneet supply ol electricity afler 15 day [rom datce

ol issuc ol this order.

You have to submit Bank Guarantee of Rs. 2,00.000/- (Two Lakh Rupees) at the time of

revocation,

4. You have 10 pay interim Environment Compensation (C) in line of Hon'ble NG'I' Orders
in the matter of 593 ol 2017 and others at the time ol revocation. ‘

5. You shall stop installation of plant & machincry in this arca.

“l

[ the above dircctions are not complied. you are liable for prosccution under Scction
(41)(2) of-the Water (Prevention and Control of Pollution) Act-1974 which provides
punishment with imprisonment for a term not less than onc ycar and six months and may
extend to sin years and with finc. ‘
For and on l‘)chali; of

R Gujarat Pollution Cnnzjnl Board

So

N
Q)W’b {Mchul Patel’
d Unit Head
AN
NQO): (?l’(.‘l%/(f-sg\%ﬂll): 92231/ Date: - .Il)5/2(l23

Issued Lo ?7
Ms. Sang FrQnl Marine Chem Private Limited,
Survey I?lo}")ﬂ, 958, 963, Odu Road,
Villages Oclu,
Tal- Pasada,
-
Dist¥ Surendranagar-382760
L

Y .
114792231 PPage 1 o2

Clean Gujarat Green Gujarat

iSO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation '
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C.C:-

I. The Chairman. 2 ‘I'he Dy. Engincer, (O&M).
Pachim Gujarat Vij Company l.d. The Pachim Gujarat Vij Co. LUd(GEB).
Corporate Office, Laxrinagar. Circle Office Surendranagar,
Nana Mava Main Road. Rajkot. Bus stand Road. Surendranagar.

3. The Dy. Engincer. (O&:M).
The Pachim Gujarat V j Co. Lid (GEB).
Sub-Division- Dhrangdhra. T'al- Dasada.
Dist. Surendranagar.

I am dirccted to request you Lo disconnect industrial supply of clectricity (cxcept single phasc)
aficr 15 days from date ol'issuc of this order & intimate to us accordingly in written.

For and on hehalf of
Gujarat Pollution Control Board

S

(Mchul Patel)
Unit IHead

an)
\Q/
)
Q
o)
g
b,:,‘]/
NG
b
& :
&
.&@l
X
&
11)-92231 _ . Pagc 2 ol2
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Site Visit Report

The team consisting of Sub Divisional Magistrate-Dhrangadhra, RFO-representative of DCF-
Wild Ass Sanctuary Dhrangadhra and Regional Office GPCB Surendranagar, had jointly visited
final disposal point of effluent of DCW Limited, in Little Rann of Kutch (LRK) and M/s DCW
Limited, on 10/04/2024 w.r.t. Collector office letter dated 08/04/2024, regarding verification of
current status of compliance in the context of Hon’ble NGT matter OA 47/2023 order dated 13"
Feb 2024. Detailed observations made during inspection are described, as below:

Visit of LRK to verify current status of Disposal point of effluent of DCW Limited at Thala
Village

e We undersigned visited said location on 10/04/2024 at 10:30 am.

¢ During visit, it was noticed that effluent of DCW Limited was being discharged into three
nos. soak pits provided in around 55 meter * 36-meter area of designated area available
in LRK. Earthen bund wall has been built up in periphery of designated area (around 300
meter * 128 meter). Wastewater was observed being accumulated in form of ponding
on surface of designated area, outside soak pit area. Wastewater ponding was observed
in huge area on surface of designated area, outside soak pit area.Seepages were
observed from provided earthen bund wall at some places. Seeped wastewater was
being accumulated in nearby wild ass sanctuary area, in form of ponding. Wastewater
ponding were observed at five locations in surrounding nearby area of wild ass
sanctuary, during visit. i. e. (1) wastewater ponding (around 10 * 10 sq feet area with 2
feet water depth) in wild ass sanctuary area located in North direction of designated
area (Lat. 23.1485 N, Longitude 71.5546 E); (2) wastewater ponding (in around7 * 7 sq.
feet area with 2 feet water depth) in wild ass sanctuary area located in NW direction of
designated area (Lat. 23.1487 N Long. 71.5543 E); (3) shallow wastewater ponding with
white salt crystal (in @ 8400 sq. meter area) in wild ass sanctuary area located around
300 meter away from designated area for disposal of effluent of DCW Limited in NW
direction(Lat. 23.1483 N Long. 71.5527 E); (4) wastewater ponding (in around7* 3 sq.
feet area with 0.5 feet water depth) in wild ass sanctuary area located in west direction
of said designated area (Lat.23.1480 N, Long.71.5514 E); (5) wastewater ponding (in
around40* 3 sq. meter area) in wild ass sanctuary area located in SE direction of said
designated area (Lat. 23.1453 N 71.5538 E).

e Strengthening of earthen bund wall was going on during visit.

¢ No salt pan is observed located within 1 km radius area of designated area for disposal
of effluent of DCW Ltd.
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Visit of M/s DCW Limited at Dhrangadhra

This unit was visited on 10/04/2024 at 13:35 hrs. for verification of current compliance status of
short term and long term measures suggested in Joint Committee Report in the context of

Hon’ble NGT matter OA 47/2023.

Unit is having CC&A for manufacturing of soda Ash-7650 MT/M, Soda Bicarb-1300 MT/M,
Ammonium Bicarb-550 MT/M, Detergent powder-3000 MT/M, valid up to 24/08/2024. During
visit, said unit was observed in operation. Trial revocation given by GPCB had been expired on
04/04/2024. Photographs taken during inspection are appended herewith.

Source of water: GWIL and Bore well. Unit has obtained ground water extraction permission
from CGWA vide NOC No - CGWA/ NOC/ IND/ REN/1/2022/7152, which is valid up to 04-02-
2025. Alkaline slurry generated from manufacturing plant, after traveling through number of
sedimentation ponds (in series) for sedimentation, is being collected in guard pond. Unit has
provided 04 nos. solar mist evaporator at guard pond, which were observed not in operation
during inspection. Wastewater from guard pond was being fed to clarifier followed by final
treated wastewater holding tank. HCI acid dosing was being done at inlet of final treated
wastewater holding tank. Treated wastewater was being discharged into designated area
available in LRK through close conduit pipe (having @ 22kms length). Company have provided
online effluent water analyzer with data logger at final outlet of ETP. They have also provided
flow meter at final outlet of ETP. Reading displayed on online effluent water analyzer during
visit was COD 66.56 mg/I, Oil 2.28 mg/l, NH3-N 0.09 mg/l, pH 9.21 mg/l, conductivity 119.2,
BOD 22.16 mg/l, TSS 11.94 mg/|, TDS 81.49 gm/l and temp 35.40°C.

Up gradation work of existing treatment facilities has yet not been carried out to increase its
efficiency. Total 4 nos. solar mist evaporators have been installed at guard pond, which were
observed not in operation. They have yet not installed reuse/recycle facility to reduce quantum
of wastewater discharge in LRK.

Company has yet not carried out any up gradation work towards reduction of quantum of
wastewater generated from Soda ash Plant.

They have submitted Hydro-geological survey report prepared by SVNIT, Surat. According to
report, Assimilative capacity of disposal point of designated area is only 1155.84 m3/day, while
consented wastewater generation quantity is 3300 m3/day.

During visit, storm water reservoir lagoon was filled with alkaline wastewater up to 10.0 meter
depth. Unit has provided HDPE Liner in storm water reservoir lagoon and guard pond. During
visit, wastewater was observed being accumulated in ponding (in around 20 meter * 10 meter
area with one feet water depth) located near storm water reservoir lagoon, within factory
premises area (Lat. 22.9953 N, Long. 71.4843 E).

Present Compliance status of short term & long term measures are described as below.
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Compliance status of Short term preventive measures mentioned in Direction
u/s 33-A of water (prevention & control of pollution) Act-1974 order dated

21/07/2023

Sr. | Short term preventive measures
No.

Present Compliance status

1 | Immediate repairing and
strengthening the earthen
embankment around the existing
designated area should be carried out
to prevent the entry of waste water
in the area of Wild Ass Sanctuary
other than the designated area.

Earthen bund has been built in periphery of
Designated area (around 300 * 128 sq.
meters) for disposal of effluent of said unit.
Seepages are observed from earthen bund
wall at some places, during inspection.
Seeped wastewater is being accumulated at
five locations in nearby wild ass sanctuary
area, in the form of ponding.

2 | Upgrade existing treatment facilities
to increase its efficiency as the
analysis results of discharge
wastewater sample is not meeting
with the prescribed norms of GPCB.

They have yet not upgraded the existing
treatment facility to increase its efficiency.

3 | Provide Continuous online effluent
monitoring system including SCADA &
PLC system, with connectivity to the
server of Gujarat Pollution Control
Board and Central Pollution Control
Board, shall be installed on pipeline
carrying waste water to the
designated place for continuous
monitoring of the quality of waste
water discharged from the unit.

Unit has provided online effluent water
analyzer with data logger at final outlet of
ETP. This online effluent water analyzer
connected with GPCB Server.

4 | If the quality of the waste water to be
disposed does not meet with the
prescribed norms of Gujarat Pollution
Control Board then re treatment shall
be given instead of its disposal.

Unit has yet not made any?oﬁsion for
retreatment
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33-A of water (prevention & control of pollution) Act-1974 order_ dated

21/07/2023
Sr. No. long term preventive measures Present Compliance status
1 Technical study such as Hydro-Geological submitted  Hydro-

survey shall be carry out by reputed
Institute/agency to determine the
carrying capacity/assimilation capacity of
the site designated for disposal of
treated wastewater.

Survey Report from
SVNIT, Surat to determine the
capacity/assimilation
capacity of the site designated for
disposal of treated wastewater.

Upgradation plan shall be prepare &
execute to reduce the quantum of
industrial wastewater generated from
the manufacturing activity of the unit.

up-gradation work towards
reduction of quantum of industrial
wastewater generated from the
manufacturing activity has been
| carried out by Industry till date.

Treatment facilities shall be upgrade by
the unit to reduce the quantity of
industrial waste water discharged and
for reusing/recycling the generated
waste water.

No up-gradation work towards
reduce the quantity of industrial
discharged and for
reusing/recycling the generated
wastewater has been carried out by
industry till date.

Except, Unit has installed 04 nos.
solar mist evaporator at guard pond
of ETP, which are observed not in
operation during inspection.

54

(¥ scanned with OKEN Scanner



793

Detai : .
etails about sampling locations from where wastewater samples are collected
during visit is given as below:

Sr no. Sampling Locatlons

L)

1 | Wastewater ponding ( in around10*10 sq. ft. area& depth @ 2 ft) in
wild ass sanctuary area located in Northern direction of designated
area for disposal of effluent of DCW Limited in LRK
2 Wastewater ponding (in around7*7 sq. Ft. area& depth @ 2 ft.) in
wild ass sanctuary area located in NW direction of designated area
for disposal of effluent of DCW Limited in LRK
3 Wastewater ponding on open land surface area of designated area
(around 300*128 sq meter area) (available for disposal of effluent of
DCW Limited)
4 Shallow Wastewater ponding with white salt crystal (in @ 8400 Sq.
H meter area) of Wild ass sanctuary located at around 300 meter
distance in NW direction of designated area for disposal of effluent
of DCW Limited in LRK ) ) B
5 Wastewater ponding (in around 7*3 sq feet area& 0.5 feet depth) in
wild ass sanctuary area located in west direction of designated area
for disposal of effluent of DCW Limited in LRK _
6 Wastewater ponding (in around 40 * 3 sq meter area) in wild ass
| sanctuary area located in SE direction of designated area for disposal
| of effluent of DCW Limited in LRK

7 l Final Outlet of the ETP leading to final dischargé point in LRK

(in around:20 meter * 10 meter area&:1 feet

8 ‘ Waste water ponding
storm water reservoir lagoon, within factory

depth) located near
premises area _ ) . —

are sent to Laboratory of Regional Office,

e Samples taken during visit
aited.

GPCB,Rajkot.Analysis Results of collected samples are aw
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Photographs taken during inspection

Wastewater ponding (in around10*10 sqft area& depth @ 2 ft) in wild ass
sanctuary area located in Northern direction of designated area for disposal of
effluent of DCW Limited in LRK

oS Sl 672
oy

area located in NW direction of designated area for disposal of effluent of DCW
Ltd in LRK
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area of designated area(around

7Wastewater ponding on open land surface
f effluent of DCW Limited)

93 70N T 55245
< tiow LRK tischargepoint

Shallow Wastewaterf ponding with white salt crysf?l (in around 8400 Sq meter
area) of Wild ass sanctuary located at around 300 meter distance in NW direction
of dre5|gnated area for dlsposal of effluent of DCW Limited in LRK

T \!‘” R TR S AT T
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Wastewater ponding (in around 7*3sq feet area& 0.5 feet depth) in wild ass

sanctuary area located in west direction of designated area for disposal of
effluent of DCW lelted in LRK

in LRK

Wastewater pondlng (in around 40 * 3 sq meter area) in wild as sanctuary area
located in SE direction of designated area for disposal of effluent of DCW Limited

dew!I'RK;discharge'point
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Waste water ponding (:in around 20 meter * 10 meter area& 1 feet depth) located
near storm water reservoir lagoon, within factory premises area
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Action taken by GPCB*

Board has issued Direction order-748567 under section 33-A of the water (Prevention and
control of Pollution) act -1974 dated 21/07/2023

Board has issued Direction order-751203 under section 33-A of the water (Prevention and
control of Pollution) act -1974 dated 19/08/2023

Board has issued trial revocation-753523 dated 16/09/2023 was valid up to 16/12/2023

Board has extend trial revocation-780295 dated 04/01/2024 which was expired on 04/04/2024

Board has issued SCN-780293 dated 04/01/2024

*copy of Action taken by GPCB attached in Annexure |

Action taken by Forest Dept*

1. Forest offence Report has been registered by office of Range Forest Officer,
Dhrangadhra against Executive President, Dhrangadhra Chemical Works Limited (bDCW
Ltd), vide Round Offence No. 01/2023 dated 6/6/2023, for violation of Wild life
Protection Act 1972.

2. For compounding the offence, DCW Ltd has deposited Rs. 20000/- on dated 19/8/2023.
The offence has been compounded by Deputy Conservator of Forests, Wild ass
Sanctuary, Dhrangadhra on 20/08/2023.

3. Deputy Conservator of Forest, wild ass sanctuary —Dhrangadhra has issued a letter to
DCW Ltd vide letter dated 01/03/2024 ,on the basis of request made by DCW Ltd to

carry out mitigation work to prevent spread over effluent from designated area into
nearby wild ass sanctuary area.

* Copy of Action taken by Forest Dept. attached in Annexure I
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Visited by team members
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Name and Designation of Officer

Signature

Harshdip K Acharya ‘
Assistant Collector and Sub Divisional Magistrate
Dhrangadhra

Falgun M Modi
Environment engineer & Regional Officer
GPCB Surendranagar

il
/

S.S. Sarala,
Range Forest Officer,
wild ass sanctuary-Dhrangadhra Range

Lemprn

D J Nadoda

Assistant Environment Engineer
Regional Office,

GPCB, Surendranagar

H D Sonara

Senior Scientific Assistant,
Regional Office,

GPCB, Surendranagar

JETT
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" GUJARAT PouambN CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

—
‘#&.‘;’ GANDHINAGAR - 382010,
GPCB i : (T) 079-23232152

‘ ‘ By R.P.AD,
DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 (HEREINAFTER REFERRED TO AS THE
WATER ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. DCW Limited (Soda Ash Division), is having a industrial plant at,
Nr. Railway Station, = Vill-  Dhrangadhra, Tal- Dhrangadhra, Dist- Surendranagar for
manufacturing of Soda Ash, Soda Bicarb, Ammonium' Bicarb and Detergent Powder.

AND WHEREAS the ‘Gujarat Pollution Control Board has granted your consent to
establish under the provisions of the Water Act, the Air Act vide letter no. GPCB/CCA-SN-
14(6)/11D-25847/4305250rder No.CCA-AWIH-89939 with the condmons mentioned therein which
is expired on 06/11/2022.

AND WHERLEAS Notice of Direction order was muud under Sculon 33-A of the Water
(Prevention and Control of l’ollutlon) Agt 1974, vndc letter NO: ' GPCB/CCA-SN-14(6)/ID-
25847/740301 date.26/04/2023. ‘

AND WH]ZR[JAS during the inspection of your induslriii‘ pl'mt ()'n dt.18/05/2023 by
‘\urcndrdnugdr District Level Eco Sensitive zone compliance momtormﬂ commmet, LA S (4]
‘Honble NGT matter OA No. 27/2023 following was observed: -

1. You have not' provided the liner system in the scdumtn(:t'{ibn pond and storm water
reservoir wherein the wastewater is observed stored. L

2. Alkaline wastewater discharged at dmpmal point of your unit 1s bung, spread over/entered

into Wild Ass Sanctuary located nearby disposal point of pipcline.

Wastewater traces with whitish spots are obsuvul in huge arca of Wild Ass Sanctuary

due to accumulated waste water p(mdmg

4. Onc wastewater “sample collected from natural drain in Wlld As: Sam.umr\ located near

final dlschargc point of DCW limited analysis report. showing tesults for parameter pti-

5.03, TDS- 569844 mg/L which is higher than the prescribed novms. ‘

5. One wastewater sample collected from final discharge point of DCW limited in Little il

 Run of Kutchh, the analysis report: swowmg n,sulls f0t parameter pH~ 9.76, which is
higher than prescribed norms.

6. - One wastewater eampl«. coliuctcd from waste water pondmb bun;: accuniulated on open
Jand in huge areaof Wild Ass Sanctuary, the analysis report showing results for
paramctcr TDS 364380 mbll & 8- 134 mg,/l which is higher than prescribed norm.

LS Iy

Now, therefore I Mehul Patel, Unit l[c.ld Gujarat Pollution (‘untrol Board propose 10.issue
Direction under section (33) (A) of Watcr ('Pn,vc,ntl()n and Control of Pollution) Act-1974 as
under:;
{A) Submlt Compll'mce of short term pruvuntm MCHSUres:-
1) Immediate repairing and slrc.n;,tlu,nm[, the carthen unbankmum around the cxisting
designated area should be carricd out to prevent the entry of waste water in the arca of
Wild Ass Sanctuary other than the designated area. '

il Clean GUJarat Green Gu;arat
GPCBID2SBAT: Website : https //gpob guj arat gov.in lfagclmtz
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2) Upgrade existing treatment facilitics to increase its elficiency as the analysis results of
discharge wastewater sumple is not meeting with the prescribed norms of GIPCB,

3) Provide Contingous online cffluent monitoring system including SCADA & PLC
system, with connectivity to the server of Gujarat Pollution Control Board and
Central Pollution Control Board, shall be installed on pipeline carrying waste watcer to
the designated place for continuous monitoring of the quality of wasle water
discharged from the unit.

4) 1t the quality of the waste water to be disposed does not meet with the prescribed
norms of Gujarat Pollution Control Board then retreatment shall be given instead of
its disposal.

(B) Submit time-bound action plan (or long term preventive measures:-

1. Technical study such as lydro-Geological survey shall be carry out by reputed
institute/agency to determine the carrying capacity/assimilation capacity of the site
designated for disposal of treated wastewater,

2. Upgradation plan shall be prepare & execute 1o reduce the quantum of industrial
wastewalcer generated from the manufacturing activity of the unit.

Treatment facilities shall be upgrade by the unit to reduce the quantity of industrial
waste waler discharged and for reusing/recyeling the gencrated wasle water.

(98]

(C) You have o submit Bank Guarantee of Rs.5.00 Lakhs against the compliance of long
term measurcs. ‘

[I¥ the above directions are not complied within 15 days , you arc liable for prosecution under
Section (41) (2) of the Water (Prevention and Control of Pollution) Act-1974 which provides
punishment with imprisonment for a term not less than one year and six months and may cxtend
to six ycars.and with fine.

For and on behalf of *

Gujarat Pollution Célml Board
A 9D

(Mehul Parel)

. Unit Head
VD i

NO: GPCB/CCA/SN—I4(6)/]])-25847/ ‘ Date: 07/2023

Issued to: : ‘

M/s. DCW Limited (Soda Ash Division),

Nr. Railway Station,

Vill- Dhrangadhra, ,

Tal- Dhrangadhra, Dist- Surendranagar- 363310.

Puge 2 0f'2
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cuJARAT PO 0B0N CONTROL BOARD

e PARYAVARAN BHAVAN
S Sector-10-A, Gandhinagar-382 010
\N1724 Phone : {079) 23226295
s Fax - (079) 23232156

Website : www.gpcb.gov.in
ByR.P.AD

DIRECTION UNDER SECTION '53-A OF TIE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 (HEREINAFTER REFERRED TO AS TIIE

WATER ACT) AS AMENDED FROM TIME FO TIME.

WHEREAS you M/s. DCW Limited (Soda Ash Division), is having a industrial plant at,
Nr. Railway Station, Vill- Dhrangadhra, Tal- Dhrangadhra, Dist- Surcndranagar. for
manufacturing of Soda Ash, Soda Bicarb, Ammonium Bicarb and Detergent Powder.

AND WHERBAS the Gujarar Pallution Control Board has grantcd yvour consent to
cstablish under the provisions of the: Water Act, the Air Act vide letter no. GPCB/CCA-SN-
14(6)/ID-25847/4305250rder No,CCA-AWH-89939 with the conditions mentioned therein
which is expired on 06/11/2022 and Re-applied for CCA-Rengwal vide inward id:285832 on
dtd.07/08/2023 which is at scrutiny level at R.O,

AND WHERIAS Direction ocder was issued under Section 33-A of the Water
(Prevention and Control of Pollution) Act-1974, vide leter NO: GPCB/CCA-SN-14(8)/1D-
25847/748567 date 21/07/2023.

AND WHEREAS during the inspection of ‘your industrial plant on dt.24/07/2023 &
25/07/2023 by Office of DCF, Wild Ass Sanctuary, Dhrangadhra sud Regional Office With
reference to the representation received from Dy. Lonshrvdior of Forest (DCF) and complaint
following was ohserved: - ‘

1. Generated alkaline waste water disposed at the disposal point of your unit is seen flowing
outside the designated disposal area and cmumg and spreading from the north-vastern
boundary of the designated disposal avea into the nearby Wild Ass Sanctuary area.

2. Analysis report for the whw sample collected on dt.24/07/2023 from wild as sancruary
area of Thala village near disposal point of your umi, qhowmg results for parameter pH-
9.21 which is higher than norms.

3. Provided flow meter on final outlet of ET P was found not in eperation.

4. Analysis report for the w/w sample collected on dt.25/07/2023 from final outlet of ETP
Showing results for parameter pli-9.12 which is higher than norms.

5. You have not provided liner at sedimeniation ponds (guard ponds).

6. Duc to leakage in fly storage silo, [ugitive emission was observed.

7. You are not comp!y with Direstion: jssusd ufs 33-A of the Water Act-1974
dated.21/07/2023: '

UNDER THE CTR(“UMSIANCES [ V[chul P't(e] {Unit ITead) Gujarat Pollution Control
Board is directed 1o issue the direclions ninder Section —33A of the Water (Prevention and
Control of Pollution) Act-1974 with 30 days effect as under: -
1) I‘o cloac down the eperation of your industrial plani on the above mentioned site after
3t days from date of issue of this order.
2) To direct the concerned authority to disconncet supply af electricity after 30" days from
‘date of issue of this order.
3) You have to pay interim Environment Compensation (EC) in tine of Hon'ble NG'T Orders
in the matter of 593 of 2017 and others at the time of revocation.

Clean Gujarat Green Gujarat
[SO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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[F the above directions are not complied within 30 doys, you are liable for proscention under
Section (41) (2) of the Water (Prevention and Control of Pollufion) Act-1974 which provides
punishment with imprisoument for a term net less thun one year and six months and may extend
to six years and with fine,

Kor and on behalf of
Gujarat Pollution Control Board

(Mehul Patel)
Unit Head
NO: GPCB/CCA/SN-14(8Y1D-25847¢ Date: - /08/2023
Issued to:
M/s. DCW Limited (Soda Ash Division),
Nr. Railsway Station,
Vill- Dixrangsdhbra,
Tal- Dbrangadhira,
Dist- Surendranagar- 363310,
C.C:-
1. The Chairman, 2. The Dy. Engincer, (O&M),
Pachim Gujarat Vij Company Ltd, The Pachim Gujarat Vij Co. Ltd(GEB),
Corporate Office; Laxminagar, Circle Office Surendranagar,
Nuna Mava Main Road, Rajkot. Bus stand Road, Surendranagar.

3. The Dy. Engineer, (QO&M), ,
The Pachim Gujarat Vij Co. Ltd{(GEB),
Sub- Division — Dhrangdhra,

Dist. Surendranagar.

[ am directed to request vou to disconnect industrial supply of electricity {except single phast)
after 30 days from dale of issue of this order & intimate to us accordingly in written.

For and on hehalf of
Gujarat Pollution Control Board

il

(o4

(Mchul Patel)
Unit Head

GPCB 1D-25847 Page 2 of 2
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- GUJARAT POLS.QﬁON CONTROL BOARD
PARYAVARAN BHAVAN

=S Sector-10-A, Gandhinagar-382 010
‘i‘v" Phone : (079) 23226295
Fax . (079) 23232156

GPCB

Website ;| www.gpcb.gov.in

BY RPAD

REVOCATION OF CLOSURE ORDER ISSUED UNDER SECTION 33-A OF THE
WATER (PREVENTION AND  CONTROL OF POLLUTION) ACT-1974,
(HEREINAFTER REFERRED TO AS THE ‘WATER ACT') AS AMENDED FROM
TIME TO TIME.

WHEREAS M/s. DCW Limited (Soda Ash Division) is having industrial plant at, Nr.
Railway Station, Vill. - Dhrangadhra, Tal.- Dhrungadhra, Dist.- Surendranagar, for
manufacturing of Soda Ash, Soda Bicarb. Ammonium Bicurb. Detergent Powder.

AND WIIEREAS the Gujarat Pollution Control Board has granted you consent under
the provisions of the Water Act. the Air Act and the Hazardous & Other Waste
(Management & Transboundary Movement) Rules by its Consent Order No.AWH-
129093, at above site with specific terms & conditions which is valid up 1o 24/08/2024.

AND'WHEREAS Direction was issued under Scction 33-A of the Water (Prevention
and Control of Pollution) Act-1974. vide letter NO): GPCB/CCA-SN-14(8)/1D-
25847/748567 date.21/07//2023 for the long terms and short term corrective measure.

AND WIIEREAS Closure Direction order was issued under Section 33-A of the
Water (Prevention and Control of Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-
14(8)/1D-25847/751203 date.19/08/2023 with cltect of 30 days.

AND WHEREAS, you have submitted revocation application along with required
documents and undertakings.

AND WHEREAS you had given Bank Guarantee of Rs, 5,00.000/- (Five Lacs only)
valid up to 31/08/2024 assuring future compliances. You have also submitted Rs.
LL70.000/- (Eleven Lacs Seventy Thousand only) to the Board as an interim
Environmental Compensation on 16/09/2023 for the non-compliance mentioned in
Direction of Closure order.

ANIY WHEREAS, during the inspection uf your |ndustnal plant on 31/08/2023 by the
authorized officer of the Board it has becn noticed that unit is partially complied with the
reasons of Closure Dnrecllonq points.

Under the c1rcumslanues I Mchul Patel (Unit Head-Surendranugar), Gujarat Pollution
Control board is ‘directed to revoke the closure order and issue trial run for three months
i.e. up to 16/12/2023 with following additional conditions:-

1. You shali provide liner in sedimentation pond within 90 days per submitted notarized
undenakmg dated. 29/08/2023.

. You shall provide instalied online pl1 meter within 30 days per submitted notarized
undertaking dated. 29/08/2023.

2

7 1D-25847

Clean Gujarat Green Gujarat
ISO - 8001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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3. You shall provide online continuous monitoring system with SCADA & PLC system
as per corrective measures given in long term action.

4. You shall carryout Technical study such as Hydro-Geological Survey to determine the
carrying capacity/Assimilation capacity of land at little run of Kutch as per corrective
measures given in long term action plan,

5. You shall carryout actions to reduce the quantum of industrial wastewater in soda ash
industries as per corrective measures given in long term action plan.

For and on behalf of

Grujarat Pollution (?wLBoard,
U
~1eta\ >

{M¢hul Patel)
Unit Head-Surendranagar

NO: GPCB/CCA-SN-14(9)/1)-25847/ Date: /0972023

Issued to:

M/s. DCW Limited (Soda Ash Division),

Nr. Railway Station, Vill. - Dhrangadhra,

Tal.- Dhrangadhra, Dist.- Surendranagar-363315

C.C:-

To, ) :

I. The Chairman , 2. The Dy. Engineer,(O&M).
Paschim Gujarat Vij Company 1.d, ‘ Thie Paschim Gujarat Vij Co. Ltd(GEB).
(PGVCL), Corporate Office, Laxminagar, Circle Office- Surendranagar, .
Nana Mava Main Road, Rajkot. - Bus Stand Road, Surcndranagar.

3. The Dy. Engineer,(O&M),
The Paschim Gujarat Vij Co. Ltd(GEB),
Sub -Division- Dhrangadhra.
Dist- Surendranagar

I am directed to. requesl you to re-connect industrial supply of electricity for three months
L.e. up to 16/12/2023 from date of issue of this order & mnmalc to us accordingly In

written. '
; For and on behalf of
Gujarat Pollution (Tontr-@Board

AT L
e al 2
(Mchul Patel)
Unit Head-Surendranagar

N8R4y Dana ? nf?
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— GUJARAT POI&O’ZON CONTROL BOARD
PARYAVARAN BHAVAN

S5 | Sector-10-A, Gandhinagar-382 010
‘\‘1" Phone : (079) 23226295
Goch Fax : (079) 23232156
Website : www.gpcb.gov.in

BY RPAD

REVOCATION OF CLOSURE ORDER ISSUED UNDER SECTION 33-A OF THE
WATER (PREVENTION AND CONTROL OF POLLUTION) ACT-1974.
(HEREINAFTER REFERRED TO AS THE ‘WATER ACT’) AS AMENDED FROM
TIME TO TIME.

WHEREAS M/s. DCW Limited (Soda Ash Division) is having industrial plant at, Nr.
Railway Station, Vill. - Dhrangadhra, Tal.- Dhrangadhra, Dist.- Surendranagar, for manufacturing
of Soda Ash, Soda Bicarb, Ammonium Bicarb, Detergent Powder.

AND WHEREAS the Gujarat Pollution Control Board has granted you consent under the
provisions of the Water Act, the Air Act and the Hazardous & Other Waste (Management &
Transbourdary Movement) Rules by its Consent Order No.AWH-129093, at above site with
specific terms & conditions which is valid up to 24/08/2024.

AND WHEREAS Direction was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act-1974, vide letter NO:. GPCB/CCA-SN-14(8)/1D-25847/748567
date.21/07//2023 for the long terms and short term corrective measure.

AND WHEREAS Closure Direction order was issued under Section 33-A of the Water
(Prevention and Control of Pollutlon) Act-1974, vide letter NO GPCB/CCA-SN-14(8)/1D-
25847/751203 date.19/08/2023. with effect of 30 days.:

AND WHEREAS, you have submltted revocation appllcatlon along with required documents
and undertakings.

AND WHEREAS you hadfgiven Bank Guarantee of Rs: 5,00,000/- (Five Lacs only) valid
up to 31/08/2024 assuring future compliances. You have also submitted Rs. 11,70,000/- (Eleven
Lacs Seventy Thousand only) to the Board 'as an interim Environmental Compensation on
16/09/2023 for the non-compliance mentroned in Dlrectlon of Closure order. .

AND WHEREAS trial run revocation ‘was lssue_:d under S_ectxon 33-A of the Water
(Prevention and Control of Pollution) Act-1974, vide letter NO:, GPCB/CCA-SN-14(9)/1D-
25847/753523 date.16/09/2023 for three months l.e ‘up t0.16/12/2023.

AND WHEREAS, during the inspection of your ‘industrial’ plant on 20/12/2023 by the
authorized officer of the Board it has been noticed that :- '

1. Effluent is being.discharge on surface in designated 60 *60. $q meter area no waste water
«discharge is observed from' designated area 10 ' wrld llfe sanctuary area at the time of
inspection. " / i ‘ .

2. Unit has provnded onlme effluent water analyzer with data logger at final outlet of ETP. This
online effluent water analyzer is connected with GPCB server.

3. Provided ETP is observed in operation and treated wastewater is observed discharged to
Little Run of Kutch.

4, Work for providing liner in sedimentation pond is completed.

5. No leakage in fly storage silo, observed during inspection.

" ID-25847 ‘ Page 1 of 2
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6. Unit has provided 04 nos. Solar Mist evaporator (10 M3/Hr evaporation capacities each)
at sedimentation pond to reduce the quantum of industrial wastewater to the Little Run off
Kutch (LRK) which s observed in operation during inspection.

Under the circumstances, 1, Mehul Patel (Unit Head-Surendranagar), Gujarat Pollution

Control board is directed to extend trail run revocation for further three months i.e. up to

04/04/2024 with following additional conditions:- ‘

1. You shall carryout Technical study such as Hydro-Geological Survey to determine the
carrying capacity/Assimilation capacity of land at little run of Kutch as per corrective
measures given in long term action plan.

For and on behalf of

Gujarat Pollution Co@ljf}oard,
j — -

(Mehul Patel)
Unit Head-Surendranagar

NO: GPCB/CCA-SN-14(9)/ID-25847/ : Date:  /01/2024

Issued to: .
M/s. DCW Limited (Soda Ash DlVlslon),
Nr. Railway Station, Vill. - Dhrangadhra,

Tal.- Dhrangadhra, Dist.- Surendranagar-363315

C.C:-

To, T :

1. The Chairman , 2. The Dy. Engineer,(O&M),
Paschim Gujarat Vij Company Ltd _ . The Paschim Gujarat Vij Co. Ltd(GEB),
(PGVCL), Corporate Office, Laxminagar, . 'Circle Office- Surendranagar,
Nana Mava Main Road, Rajkot: ‘ © oy 'Bus Stand Road, Surendranagar.

3. The Dy. Engineer,(O&M),”
The Paschim Gujarat Vij Ce, Ltd(GEB)
Sub -Division- Dhrangadhra
Dist- Surendranagar

I am directed to- request you to re-connect (if dlsconnected) industrial supply of electricity for
three months i.e. up to 04/04/2024 from date of i issue of this order & intimate to us accordingly in
wntten '

For and on behalf of

i : GujarntPolIutio@rﬁolBoard
Ly anLe
ehul Patel)

Unit Head- Surendranagar

IN-725847 ' Pape 2 af'2
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PR el GUJARAT PoIB08oN CONTROL BOARD
PARYAVARAN BHAVAN

SOy 1 Sector-10-A, Gandhinagar-382 010
h\'| /4 Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in
BY- RPAD
SHOW CAUSE NOTICE

WHEREAS you are having industrial plant for manufacturing of Soda Ash, Soda Bicarb,
Ammonium Bicarb, Detergent Powder, at Nr. Railway Station, Vill.:.Dhrangadhra, Tal:
Dhrangadhra , Dist-Surendranagar-.

AND WHEREAS, you have obtained CCA of the board for the production of Soda Ash,
Soda Bicarb, Ammonium Bicarb, Detergent Powder which is valid up to dt.08/08/2024.

AND WHEREAS, Regional Officers of the Board has visited w.r.to compliance

verification of SCN issued by Board to your industrial plant on 08/11/2023 and during
inspection it is observed that:-

1. Analysis Report of collected wastewater from final discharge point and results
showing TDS- 217732 mg/l exceeding norms.

2. Analysis Report of treated waste water sample from ETP outlet and results showing
TDS-210508 mg/!l exceeding norms.

In view of above, you‘are directed to take corrective measures and also called upon to
show cause as to why actions under the Water Act, 1974 shall not be initiated against you.
You are also directed to submit action taken report with reference to above within 15 days
failure to which further action wiil be initiated aga‘inst‘ you and your industrial plant.

For and on behalf of

Uyl
(Mehul Patel)
Unit Head-Surendranagar

NO: GPCB/ CCA/SN- 14(9)/ID-125847 . Date: /01/2024

ISSUED TO: il ,

M/s. DCW LIMITED (Soda Ash Division) .

Nr. Railway Station,

Vill.: Dhrangadhra, ' i)
Tal.: Dhrangadhra & Dist.: Surendranagar.

AN

A RN
; Pyt
N

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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Chalan No. @t sie?;- 1 3 | (6 :
State Bank of Indla al Dhrangadhra) 9 ﬁé\

Chalan of Cash Pald IN10 th =-eremereeeeceas

.

YL wiAell 32 A bily Blebaod ol 85 251 UAR | b S P

To be filled in by the Remitter
i S WISt Y O el

To be Filled in by the Depariment
Office of the Treagury
vitettett Wlat ARl A 34l wRsiflol 2o

By whom rendered (Name)
mgu sla Q‘\ sul Qe oty

PR

] uRAx ad u@sdl
Name [or designation] and Ad- ;
dress of the person on whose dettuigll 2y Yl
behalf money is paid.

Rl sl e Graki wiedl Aa A
Al eg ad uuaAl A WA U=y,

Head of ; o g;\‘zza’c*ﬂa"" |
Account 0o - 494 PC" !
Wicloll MER

Order to the Bank * &{s & g5M »
Correct Receive and grant Receipts
AUz B e sl udy vy

Date: A4\ ¢l 23

Full particulars of the remittance and authority (if any) n ) o
WsAct A Yeydl [@o1d ua Al wiwiz 8o %u Al AT&’ ¢ Signature and full designation of the officer
. ordering in the money to be paid in.
SUR UMHUREL WHag UGS ol Yedlay? (A2 3).«i-01-2023-2% dl- :
{05-05-2023 tead AsAsylel cust AMez (abi) yiany oCw 2060 G
(A2s @ aeagll wa wdlsidaz@E A qsaue 58 e ysa B :
wiotd @l e A £5 AAR2 ayeid W
G5 Sl :
AWH HAAR! auau
Total / $& 20000.00 |®2aUal g5H 520U WA <l udl dzr YryA Sl ;
! 1
. I "
|Signature / 3. i} To be used only in the cash of remittance to ‘
iIn (Words) Rupees Bank through an officer of the government. |
(e 3Ra-dy swme Yy #BLl WHAER Mz g Asui Dseau wd d yid ’»
o clurele, i
R-ceived Payment 3. Qa HeR Date / adlw
{uLaR i) Treasury officer / Agent
Treasurer / ( 2#3R) Account / Rs1Ge2 23Tl WRsAY

.
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Supplementary Report

As per order dated 13/2/24 of Hon’ble National Green Tribunal (PB) in OA 27/2023 and
OA 47/2023, the following supplementary report is being submitted.

On 23/5/2023, Deputy Conservator of Forests - Patan, Prant Officer - Radhanpur,
Assistant Conservator of Forests — Wildass Sanctuary, Regional Officer — Gujarat Pollution
Control Board — Palanpur (Jurisdiction- Patan District) had made visit of Antarnes Village, which
is part of eco sensitive zone area of Wildass Sanctuary, where neither any industrial activity nor
any salt pan activity was observed. The officials had also made visit of area of Wildass Sanctuary
of Santalpur, where no industrial activity was observed but salt pan activity (salt pan having less
than 10 Acre area) were observed. Infg¢t, there is no existence of any industrial unit either in
the sanctuary area OR in the eco sensitive zone area. So in the previous report, name of
industry was not reported.

Date: 25/04/2024

=t

A2

Shri J. M. Chaudhary, Dr-D.F. Gadhavi,
Regional Officer, Deputy Conservator of Forests,
GPCB - Palanpur. Wildass Sanctuary, Dhrangadhra.

e

Shri Arvind Vijayan; |
District Magistrate &
Collector, Patan
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